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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO.37 OF 2020

Mr. Sayyed Mohammed Sabir Usman & Anr Applicants
Versus

Union of India & Ors Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.13

| Hajabhai Hamirbhai Mori, adult, Indian Inhabitant, the Proprietor of M/s.
Hajabhai Hamirbhai Mori Stone Quarry-Black Trap Mine, the Respondent
No.13 abovenamed, having its principal place of business at Dedani Deuvli,
Taluka Kodinar, District Gir-Somnath, Gujarat, do hereby solemnly state as

under.

1. | say that I am conversant with the facts of the present case, and | am
able to depose to the same. | say that | have read the copy of the captioned
Original Application No.37 of 2020 ("said Application™) and I am filing
this Affidavit in reply to the said Application, to bring on record the true
and correct facts and to oppose the reliefs sought in the said Application.
I reserve my right to file an Additional Affidavit in the said Application,

as and when necessary, with the leave of this Hon'ble Tribunal.

2. At the outset, | deny each and every statement, allegation and averment
made in the said Application, which is contrary to and/or inconsistent

with records and what is stated herein. | say that nothing contained in the
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said Application shall be deemed to be admitted for want of specific
denials or traverse. | further deny the contents of the Joint Committee
Report of December, 2021 and reserve my rights to file an additional
Affidavit, to place on record my objections to the Joint Committee
Report of December, 2021.

| say that contrary to what is stated in the said Application, the
Respondent No.13 has carried out mining activities legally and with due
authorizations and permissions of the Government and other concerned
authorities. I say that the Applicant has knowingly made false, incorrect,
and misleading statements and averments, solely with the view to
mislead this Hon'ble Tribunal and abuse the process of the court. | say
that the Applicant come before this Hon'ble Tribunal with unclean hands

and the said Application is to be dismissed on this ground alone.

| say that the Respondent No0.13 was set up in the year 2002 as a
Properitorship Firm, for the purpose of mining Black Trap Minor

Minerals. Hereto annexed and marked as ANNEXURE — R-1 is a copy

of the Registration Certificate.

| say that vide an Order/Letter dated 16th December 1996 issued by the
Office of Collector (Minerals Branch), Amreli, the Respondent No.13
was granted a lease on the land bearing Survey No.9, situated at Village:
Arithiya, Taluka: Kodinar, for excavation/mining of BTMM. The said
Quarry Land was given on lease to Respondent No0.13. As per the order
dated 16th December, 1996, the said Quarry Land was leased to
Respondent No.13 for production of BTMM of about 2000 Metric Ton
for the first year. Hereto annexed and marked as ANNEXURE -R-2is a
copy of the said Order/Letter dated 16th December, 1996.
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| say that Respondent No. Il entered into a Lease Agreement, wherein
the said Quarry Land was leased to the Respondent No.13 by the State
Gujarat for a period of 10 (Ten) years, for the purpose of mining BTMM.
Hereto annexed and marked as ANNEXURE — R-3 is a copy of the
Lease Agreement dated 04" April,1997.

| state that before the expiry of the Lease Period, the Respondent No.11
made an application for extension of the lease period along with the
mining plan for a further period of 10 years vide an application made to
the Collector, Junagadh. Hereto annexed and marked as ANNEXURE -

R-4 is a copy of the Lease Renewal Application dated 14" August 2006,
along with the mining plan.

It is pertinent to note that, on 27" January, 1994, The Ministry of
Environment and Forest issued an Environmental Impact Assessment
Notification S.0. 60 (E) dated 27" January, 1994 which stated that only
the mining projects having a Lease Area of more than 5 hectares would
require Environmental Clearance. | say that, by this, it was clear that
Respondent No.13 did not require any Environmental Clearance to
operate on the Quarry Land since the Quarry Land was only measuring
0.90 hectares. Hereto annexed and marked as Annexure "F" is a copy of
the Environmental Impact Assessment Notification S.O. 60 (E) dated
27" January, 1994,

| say that the Ministry of Environment and Forests issued a Notification
bearing No. S.0. 1533 dated 14" September, 2006 for imposing certain
restrictions and prohibitions on new projects or activities, or on the
expansion or modernization of existing projects or activities based on

their potential environmental impacts. Hereto annexed and marked as
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ANNEXURE -R-5 is a copy of the Notification No. S.O. 1533 dated
14" September, 2006.

| say that, a Circular bearing No. J-1 5012/35/2007-1A (M) - Part dated
2" July, 2007 was published by the Ministry of Environment and
Forests, thereby clarifying the position with regard to the applicability of
Notification bearing No. S.0. 1533 dated 14" September, 2006 on
mining leases of 5 hectare (major minerals) and mining leases of
minerals which have been operating before 14" September, 2006. This
circular unequivocally made it clear that all such mining projects which
did not require clearance under the Environmental Impact Assessment
Notification S.0. 60 (E) dated 27" January, 1994 would continue to
operate without obtaining environmental clearance till the lease falls due
for renewal if there was no increase in the lease area or if there was no
enhancement of production. Hereto annexed and marked as
ANNEXURE - R-6 is a copy of the Circular bearing No. J-
15012/35/2007-1A(M) - Part dated 2" July, 2007.

| say that on 19" July, 2010, the Range Forest Officer issued a distance
certificate stating that the Quarry Land of Respondent No.13 is far away
from the Gir National Park, the Gir Wildlife Sanctuary, the Paniya
Wildlife Sanctuary and Mitiyala Wildlife Sanctuary (*‘protected
areas'). Hereto annexed and marked as ANNEXURE — R-7 is a copy
of the Distance Certificate dated 19' July, 2010.

| say that vide a letter dated 26" July, 2010. from the Talhati to Arithiya
Panchayat it indicated that Quarry Land is 1 kilometer from Arithiya
Village. Hereto annexed marked as ANNEXURE — R-8 is a copy of the
letter dated 26" July, 2010.
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| say that in the interim, the Office of Geologist vide an Orderbearing
Reference No0.GG/GIR/ECO/QL/2089, approved the grant of
Respondent No.13's lease for the said Quarry Land, however,
Respondent No0.13 was asked to close mining activities within a
periphery of 10 kilometres of Gir Sanctuary. Further, Respondent No.13
was asked to submit an NOC from the National Wildlife Sanctuary
Board. ("NBWL").

| say that during the pendency of the application, on 24" May, 2017 the
Gujarat Minor Mineral Concession Rules, 2017 came into force which
further extended the term of the leased Quarry Land till 315! March 2025.
The relevant extract of the Concession Rules, is reproduced below for

ease of reference:
"12. Period of Quarry Lease-

() Incaseof:

(@) All minor mineral specified in Part A-1l or Part B of the
Schedule 111, the period of quarry lease granted or renewed
before the date of commencement of these rules, shall be
extended and be deemed to have been extended up to a period
ending on March 31, 2025, with effect from the date of expiry of
the period of renewal last made or till the completion of period
of quarry lease, if any, whichever is late, subject to the condition

that all the terms and conditions of the lose have complied with;

[Emphasis Supplied]

It is pertinent to note that BTMM which is excavated by Respondent
No0.13 is included in Schedule Ill Part A-ll or Part-B of the Gujarat
Minor Mineral Concession Rules, 2017.
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| say that the Ministry of Environment, Forest and Climate Change
issued a draft notification S.0. 3370 (E) on 25" October, 2016 and
notified that area to an extent of up to 17.9 kilometers from the
boundary of the Mitiyala Wildlife Sanctuary, 16.3 kilometers from the
boundary of the Gir Wildlife Sanctuary and up to 14.98 kilometers from
the a Wildlife Sanctuary of Gujarat, to be declared an as Eco-sensitive
Zone. Hereto annexed and marked as ANNEXURE — R-09 is a copy
of the Draft notification S.0.3370(E) dated 25th October, 2016.

| say that Respondent had unequivocally mentioned that Respondent
No.13 had already applied for Environmental Clearance and is awaiting
response. Hereto annexed and marked ANNEXURE — R-10 are the
copies of the correspondence between the Respondent No.13 and the

Office of the Commissioner of Ecology and Mining Department.

| say that in or around 2017 not declared, the Gujarat Forest Department
prepared a proposal for declaration of Eco-Sensitive Zone around Gir
National Park & Sanctuary and Paniya & Mithiyala Wildlife Sanctuaries
and made it mandatory for the project proponents to obtain clearance
from the NBWL to operate. Hereto annexed and marked ANNEXURE
— R-11 is a copy of proposal for declaration of Eco-Sensitive Zone

around Gir National Park & Sanctuary and Paniya & Mithiyala Wildlife

Sanctuaries.

| say that an application dated 07" July, 2018. was made to the Deputy
Conservator of Forest for obtaining Wildlife Clearance certificate from
the NBWL. Hereto annexed and marked as ANNEXURE — R-12 is a
copy of the said application dated 07" July, 2018.

| say that thereafter, by another letter dated 28" August, 2019
Respondent No0.13 informed the Geologist about the application for
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Wildlife Clearance that was pending before the Principal Chief Forest
Conservator. Hereto annexed and marked as ANNEXURE — R-13 is a
copy of the letter dated 28" August, 2019.

Pertinently, the area of the Quarry Land i.e., Village: Arthiya, Taluka:
Kodinar, District, Gir Somnath, Gujarat does not fall within the Eco-
Sensitive Zone, hence clearance from the NBWL was not mandatory for
the said Quarry Land.

Without prejudice to the aforesaid, Respondent No0.13 applied for
Wildlife Clearance and Environmental Clearance on 2" November 2019.
Hereto annexed and marked as ANNEXURE — R-14 is a copy of the
application dated 2" November 2019.

| say that the said application is still pending. | say that in Writ Petition
(PIL) No.88 of 2017, the Hon’ble High Court of Gujarat has directed the
Central Government to to submit a final report in respect of the final
notification for Gir, Paniya and Mitiyala Wildlife Sanctuary by 4"
September 2023. Copy of the said order is annexed hereto and marked
as ANNEXURE — R-15.

| say that I shall now deal seriatim with the various averments made in
the Application. | state that save and except what is specifically admitted
herein, all the allegations made by the Applicant against Respondent
No0.13 are denied:

a.  With reference to Paragraph 1 and 2 of the Application, | state that

the contents of the same are formal in nature and merit no reply.
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a. With reference to Paragraph 3 of the Application, | deny the
contents thereof in totality. | repeat and reiterate what is stated
hereinabove and deny all that is inconsistent and/or contrary
thereto. | say that the facts mentioned above clearly evince that
Respondent No.13 has carried out mining activities legally and with
applicable authorizations and permissions from the concerned
authorities. | deny that the activities of Respondent No. 1 have
caused irreparable damage to wildlife, environment, and ecology. |
deny that Respondent No.13 has violated any statutory provisions

whatsoever,

c. With reference to Paragraph 4 to 6 of the Application, | deny the
contents thereof in totality. | state that the Applicant has made
unsubstantiated and frivolous allegations, with a view to mislead
and misguide this Hon'ble Tribunal and abuse the process of the

Court.

d. With reference to Paragraph 7 of the Application, 1 deny the contents
thereof. | say that the said Application is preferred on false and
erroneous grounds. | say that the said Application is a mala fide
attempt to mislead this Hon'ble Tribunal and is an abuse of the

process of the court.

e.  With reference to Paragraph 8, | state that the contents of the same
in relation to the present Respondent, are denied in toto. | state that
the bloated numbers as described in Paragraph 8 (a) (12) are
baseless and are shown to mislead this Hon'ble Tribunal. | state that
on the contrary, as mentioned above, Respondent No0.13 has

constantly monitored that its operations are in compliance with the
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applicable laws. | repeat, reiterate, and confirm what is stated

hereinabove and deny what is consistent and/or contrary thereto.

f.  With reference to Paragraph 9, | deny the contents thereof in
totality, | repeat and reiterate what is stated hereinabove and deny
all that is inconsistent and/or contrary thereto. | State that the facts
mentioned above clearly evince that Respondent No.13 has carried
out mining activities legally and with applicable authorizations and
permissions from the concerned authorities. | deny that the
activities of Respondent No.13 has caused irreparable damage to
wildlife, environment, and ecology. | deny that Respondent No.13

has violated any statutory provisions whatsoever.

g. With reference to Paragraph 10 and 11, the contents of the same are
denied in toto. The contents of the same are not related to

Respondent No.13 and are denied for want of knowledge.

h.  With reference to Paragraph 12, it is pertinent to note that the draft
notification relied on by the Applicant, has not been notified as on
date of filing of the present Reply. Without prejudice to the same, |
say that Respondent No0.13's mining activities do not run affront to

the said draft notification.

I. With reference to Paragraph 13 and 14, | deny all that is contrary
and/or inconsistent with the records and what is stated herein. | say
that the facts mentioned above clearly evince that Respondent
No.13 has carried out mining activities legally and with applicable
authorizations and permissions from the concerned authorities. |
deny that the activities of Respondent No.13 have caused

irreparable damage to wildlife, environments and ecology. | deny
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that Respondent No.13 has violated any statutory provisions

whatsoever.

J. With reference to Paragraph 15,1 state that the contents of the same
are denied in toto. | say that the facts mentioned above clearly
evince that Respondent No.13 has carried out mining activities
legally and with applicable authorizations and permissions from the
concerned authorities. | deny that the activities of Respondent
No0.13 have caused irreparable damage to wildlife, environment,
and ecology. | deny that Respondent No.13 has violated any

statutory provisions whatsoever.

k. With reference to Paragraphs 16 to 19, 1 state that the contents of the
same are formal in nature and merit no response. | put the Applicant

to strict proof with respect to the contents thereof.

I.  With reference to Paragraph 20, | say that the contents of the same
of the denied in toto. 1 state that this Application has been filed with
view to the mislead this Hon'ble Tribunal. | state that the Applicants
have only made certain quarries as parties to the present application
which shows the mala-fide and extortionist conduct of the

Applicants.

23. | say that Respondent No.13 is in legal possession of the said Quarry
Land. | say that Respondent No.13 is in the business of excavating
BTMM. | say that the said business of excavation of BTMM at the said
Quarry Land is being carried out by Respondent No.13 after due
authorization received from the concerned authorities and as per

procedure established by law.

10
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| say that Respondent No.13 has taken the steps in view to safely
establish and operate the Quarry for the excavation of BTMM at the said
Quarry Land. Furthermore, Respondent No.13 in order to protect the
flora, fauna, and in order to create sustainable ecosystem surrounding the
said Quarry Land has taken several steps. It is submitted that the
Respondent No.13 has consistently and actively participated in cultural,
environmental, and social enhancement of the region and has planted
81077 trees around the Quarry Land.

| say that Respondent No.13 has been carrying out mining activity since
the year 1997. That the mining was carried out at the said Quarry Land
admeasuring 0.90 Hectares. | say that Respondent No.13 having lease of
the said Quarry Land is less than 5 Hectares, therefore is clearly not
bound to apply for the said EC under Notification of 2006. The
Applicants allegation of Respondent No.13's violation in obtaining EC
vide the mandatory provision under the E1A Notification of 2006 is

clearly without application of mind.

That the Respondent No.13 has obtained the mandatory permissions
before establishing industrial plant, and operation of the said industrial
plant and activities connected thereto. That the request made for consent
to establish and consent to operate were made by Respondent No.13 to
the concerned authorities as per procedure established by law. The same
was granted to Respondent No0.13 after due consideration by the

concerned authorities.

It is submitted that Respondent No.13 has taken all necessary steps to
constantly monitor that, its operations are in compliance with the

applicable laws.

11
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28. That Respondent No.13 has in good faith built a 'Green Belt' so that the
movement of wildlife animals is not obstructed by the functioning of the
quarry. I crave leave to refer and rely upon relevant photographs at the
time of the hearing.

29. | say that, at present, Respondent No.13 has shut the operation of the
quarry at the said Quarry Land.

30. Inview thereof, I say that the said Application preferred by the Applicant

is liable to be rejected with exemplary costs.

Date: 24/08/2023

Place: Pune

Advocate for the Respondent No.13

12
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XBEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH PUNE

AT PUNE
ORIGINAL APPLICATION No.37 OF 2020 (WZ)

Mr.SAYYED MOHAMMED SABIR USMAN APPLICANT
VIS
UNION OF INDIA & OTHERS RESPONDE
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AFFIDAVIT IN SUPPORT OF REPLY
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MAY IT PLEASE THE HON’BLE TRIBUNAL

I, HAJABHAI HAMIRBHAI MORI, aged about— “M';cea:s,—

f»‘v@-ﬂ;b@ of the Respondent No.13, having office at C/o/Hajabhai
Hamirbhai Mori, At Dedani Devli, Taluka Kodinar, District Gir Somnath,

Gujarat, do hereby state on solemn affirmation as under: -

1. Isay thatI am the PM?J\UXZ\ of the Respondent No.13 and am
authorized to file the present Affidavit. I say that I am aware of the

facts and circumstances of the present case and hence am able to

depose the same on oath.

2. I say that the Respondent No.13 herein has filed the reply to the
Original Application. I say that the contents of the said Reply and
the present affidavit are true and correct to the best of my

knowledge, information, belief and the legal advice which I believe

to be correct.
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WHATEVER stated herein above is true and correct to the best of my

knowledge and belief and for the same I have signed hereunder at

M\mQS? on \’Lw’day of April, 2023.

V& md’lﬂ*(&\dhﬁ

Affiant

Tyl

m | |

o\, fmuvmul
O)\
2 ||

e

D

| 2
4 g‘aFE—
d o g%;’
2 ViR e
cy L :‘25\— /
N2

‘ .

12AR 201 12 APR 2023




ANNEXURE-R-1

RRIVh \N‘ T .

RSN ] OQIL,O"-\_A S o 4
4 C)( Ut‘)‘l k)(.')lU\_
;(‘7]-)3.«- c;\r,.

INDIA N@N%J'UB

0

1"

B 779640
- ‘% lgm &zaq‘ja\L 135,
! Q“Q’-zmd'\“) e =2 &) é”““““j ‘jéﬂ{%ﬁ ity
‘UI
- U DUl H2A
b ww H-a:ﬂu-.l.mﬁ
anu-yu o, {3 Wdoury
§ - REGISTER QOF FIRMS
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No.GA/QL/1415/3777 to 3780

Office of the Collector (Minerals Branch)
Multi-storied Bhavan, “"C” Block,

Second Fioor,

Amreli.

Date 16/12/96

Read:

1. The Application dated 30/9/960of M/s. Maruti Stone
Crusher.

2.  Notification No. JU-71-2168-12-9-5-7 dated 18/2/71
of the Industry, Mining and Energy Department,
and, Resolution No. MCR-2190-69-1086 dated 1-4-
92 of the Industry, Mining Department.

3. Letter No. JMN/Vashi/1890/06 dated 5/11/96 of the
Mamlatdar, Kodinar.

4.  Order No. Mesu-2-BKHP-SR-3-95-96 dated 13/11/95
of the Office of the Taluka Panchayat, Kodinar.

RDE

In pursuance of the authority granted to me in terms
of the Rule-11 of the Gujarat Minor Minerals Rules, 1966,
the quarry lease for excavation of the Black trap minor

- minerals for 10 years from the following mentioned area:

Taluka [ Village S. No. Area Boundary

Kodinar { Arithiya | 45 paiki 0-90-00 On north the adjacent
S. No4
On south, the adjacent
S. No.4 B

The quarry lease of the aforesaid area shall be subject to

the following terms and the rules of the respective period.

1. The Applicant shall after getting measured the lease
area within 90 days from the date of this order at his own

cost through the District Land Record Inspector, Amreli
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and, after raising the demarking of the final boundary
marks and after preparing the certified maps in seven
copies, the same shall require to be produced. Further,
after getting the stamp duty decided through the Sub-
Registrar, Head Quarter, Amreli, and the Agreement shall
require to be got executed in prescribed Form No.D. If
default will be made Deed of agreement shall not be got
executed within time limit of 90 days then, the approval
shall be treated automatically cancelled and no any
written intimation shall be given for the same. At the time
of executing the Deed, original challan in token of paying
the amount of Security deposit at a rate of Rs.1000/- for
each hector or any bart of the same for the compliance of

the rules.

2. The Mining work cannot be commenced on the basis of
the order of this lease approval. But, as directed, the
possession of the lease area shall require to be obtained
from the Competent Officer after executing the deed of
agreement. Thereafter, after giving the notice as per the
Part-3 of the Clasure 2 of the Deed of Agreement, the
work can be started after obtaining the prior permission

from the Competent Officer.
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3. The Annual rent of the entire lease area shall require
to be paid of in the beginning at the rate of Rs.100/- per

each hector.

4. On the minor minerals disposed off after excavation
from the mines, the amount dead rent or royalty at a rate
from time to time as mentioned in the Schedule-1 of the
Minor Minerals Rules, 1966. The prevailing rate of royalty

under this rules are as under:

Name of the minor| Rate of royalty per M. Ton
minerals

Black trap Annual Darent Rs.7500-00 or annual
For production of | royalty at a rate of Rs.12-00 per M. Ton
about 2000-00 in | whichever is higher shall require to be
M.Ton for first year deposited.

5. With the vehicle for transportation of the minor
minerals from the lease area, the Royalty pass in
prescribed form shall require to be given in triplicate.
Further, at the time of getting signature and seal for the
triplicate passbook, the royalty for the same shall require

to be paid in advance.

6. This lease area is granted for the minor mineral
Black trap. Except the same, no any other minor/major

mineral can be excavated.

7. The complete account of the excavation done in the
lease area shall be maintained by the lease holder in the

prescribed daily/monthly statement.
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8. When the Director/Competent Officers or the any
officer of the Geology Department comes for the mining
inspection and during the inspection when demands for
any information, books of accounts etc. in regard the

mines at that time, the same shall require to be produced.

9. This order shall require to be annexed with the
Agreement (Deed) and the terms mentioned therein shall

be binding to the Lease holder.

10. When the Government feels it necessary, at the
time, the land of lease area shall require to be returned

without any compensation.

11. If the lease is granted in the land of the private
owners, then, it shall be compulsory to get N.A. of such

fand.

12. In the lease area from where the minerals have been
taken out by excavation, one tree shall require to be

grown at every 10 sqg. meters.

Sd/-
Collector,
Amreli,
Dispatched
Sd/- illegible
Geologist,

Department of Geology and Mines, Amreli,

By Regd.A.D.

To,
M/s. Maruti Stone Crusher,

C/o. Somnath Printing Press,
At: Kodinar,
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THE RENEWAL OF THE PRODUCTION LEASE

Date: ......

Short Initial of

Photograph | From:

Marutl Stone Crusher, Cfo.-
GigabhaiGovindbhaiBhaliya

the acceptor of At: Arithiya, Ta. Kodinar, Dist.
the Appl. GirSomnath.

Received.

To,

The Collector,
MiRés Branch,
Junagadh, Dist. Junagadh.

Sir,

(1) I/we am/are making this application for renewal of the
Production lease in pursuance, of the &ujarat Minor
Minerals Rules, 1996

(2) The fee for renewal of the lease (Region) under Rule
18(4) and amount of fees of Rs.250/- has been
deposited In State Bank of Indla, Gandhinagar vide
Challan No6.27 dated 2177706 in Government Treasury,
Gandhinagar. Its acknowledged challan Is enclosed.

(3) The necessary detalls are as under:

1 |Name and address | Maruti Stone Crusher.

of the Application

and, & should be

mentioned as to
appilcant is
aubduvudyal, Firm
or company or

Society or not?

C/o.

GigabhaiGovindbhalBhaliyaVillage

Arithiya, Post Harmadilya, Ta.
Kodinara(Individual)

The Mineral
/minerals for which
the application s
given for -renewal
af the tease
(Region)

Black Trap

(4_) The details of the original lease of the production work:

A |The Village, Forest, Block or area | At Arithiya,
B Sr. No./Nos. 45 pakl
C The area of each survey no. 0-90-00
B | Mineral/minerals Black trap
|E |{The No. and date of the order | Order No.
granting the lease 'GA/QL/14-
15/3777/378
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dated 16/12/96.

F Rate of rent for the quarry lease. | 50,000/=

G The tenure for which the lease is | 10 years
granted.

H | Date of expiry of the lease 1 3=4=2017

(5) The details of the area/lease /renewal for which renewal

application if made.

'1 | The area for which the applieation is made for | Entirely.
renewal, whether the said entire lease is held | Map is
or lease Is held to the extent of certain part. | annexed.

2 | If the said area is held far certain part then, | -

(A),the Area for which the application is made |
- (B) the description of the area (€) Whether
the map is annexed or not.
(A) The area for which the application is
made.
(B) Description of the area -
(C)  Whether the map is annexed or not? -
(6) | Thé equipreéent with | By labour and with fachines.
which. the minerals.
are to be excavated,
whether by hands or
with help of
equipment?
(7) | The details of the | As per requirement.
investment made In
the work of mining
work.
{8) | The tenure of tive | 10 (Ten) years.
lease for which the
application for
. renewalismade. . |

' ' The use in which the

9

mineral/minerals is
to be used.

(8) For Production -

v | (b) For sale For sale

(©) For any other |-
purpose

(10)

The detalls of the
production during the
last three years. '

The exception of the | 870 tons
quantum which is for
the ensuring three

years. 1000 M. T
The details of the
sald quantum. .

11) | Whether the
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outstanding amounts
on the lease during
the continued
excavation have
|heen paid n the
Government?
(12) | The other detalls if |-
the Applicant wans to
provide the same.

I/We declare that, the detalls provided above are true and,

I/we am/are prepared to provide any other details maps etc.

which you may need.

Yours faithfully,
Sd/- as Gigabhal.
(Signature of the applicant.
Placé: Junagadh. .
bate: 14/08/06.
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(Published in the Gazette of India, Extraordinary, Part-11, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14" September, 2006

Notification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18™ May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27" January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

Includes the territorial waters
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2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

i) All new projects or activities listed in the Schedule to this notification;

(ii) Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(iii)  Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member -
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

4 One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

7 All decisions of the SEIAA shall be unanimous and taken in a meeting.

4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.
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SCHEDULE

(See paragraph 2 and

7

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
1) ) (©)) “) (5)
1(a) | Mining of minerals | > 50 ha. of mining lease area <50 ha General  Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
survey
1(b) Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley| (i) > 50 MW hydroelectric | (i) < 50 MW 2 25|General Condition shall
projects power generation; MW hydroelectric |apply
(ii) = 10,000 ha. of culturable | power generation;
command area (i) < 10,000 ha. of
culturable command
area
1(d) Thermal Power| > 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and | gas based);
all other fuels -) <50 MW
2 SMW (Pet coke

,diesel and all other
fuels )




1) - ' 3 “) (3)
1(e) Nucle yjects -
projec
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <lmillion ton/annum |General  Condition  shall
throughput of coal throughput of coal apply
If located within mining
area the proposal shall be
appraised together with the
mining proposal)
2(b) Mineral > 0.1million ton/annum | < O.1million ton/annum |General ~Condition  shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant of clearance)
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By Speed Post
No. 1J-15012/35/2007-IA.11(M)-Part
Government of India
Ministry of Environment & Forests
(IA Division)
- Paryavaran Bhavan,
C.G.0! Complex, Lodi Road,
New Delhi-110003.
Telefax: 24362434
Dated the 2™ July, 2007
CIRCULAR

Sub: Clarification regarding applicability of EIA Notification, 2006 on
mining leases of 5 hectare (major minerals) and mining leases of
minor minerals which have been operating before 14.9.2006 -
Regarding.

Federation of Mining Associations of Rajasthan ana otners hagve raised concerns
regarding applicability of EIA Notification dated 14" September, 2006 to mining leases
of 5 ha for major minerals and mining leases of minor minerals which have been in
operation before the said Notification coming into force. The imatter has been
-examined in the Ministry.

It is clarified that all such mining projects which did not require environmental
clearance under the EIA Notification, 1994 would continue to operate|without obtaining
environmental clearance till the mininy iease falls due for renewal, if there is no
increase in lease area and / or there is no enhancement of production. In the event of
any increase in lease area and or production, such projects would need to obtain prior
environmental clearance. Further, all such projects which have been pperating without
any environmental clearance would obtain environmental clearance at|the time of their
lease renewal even if there is no increase either in terms of lease area or production.

(S.K. Aggarwal)

Director
To

i

Secretary (Environment) of ali State / UT Governments ‘
Meminos Secretary of State ; J1 Poliution Control Boards / Commitces
PS to MOS (E), PPS to Secretary (E&F), PPS to SS, PS to 15(JM)

4. All Officers of [A Division.

L
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Ghanshyamsinh Dipsinh Solanki and,
Rajubhai Hamrbhai Solanki,
Residing: at “Manghar”, Devdi Road,
Kodinar,

Dist. Junagadh.

Date: 09/07/2010

To,
The Dy. Forest Conservator,

West Forest Department,
Junagadh. (Gujarat)

Subject: In the matter of giving of certificate as to at
how distance the Survey No.35/paiki-2/paki-1
of our ownership situated at Village Arithiya,
Ta. Kodinar from the Gir Sanctuary.

It is respectfully to inform that, for our government
Court matter, it is requested to give the certificate as to
at how distance the Survey No.35/paiki-2/paki-1 are
situated from the Gir Sanctuary. In case any fees is

require to be paid in this regard, we are agreeable to pay

the same. So, it is réquested to do the needful.

Yours faithfully,
Sd/- illegible
(Ghanshyamsinh Dipsinh Solanki)

Sd/- illegible
(Rajubhai Hamirbhai Solanki)
Copy forwarded to:

< The Range Forest Officer,
Jamwada.
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ANNEXURE-R-9

50 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)}

SuTEY- VIil
yrifRufas gt = ared afaf - i 7 Fréars f faré w7 &7 ffwm
1. =i § dear o< arde |

2. I FT FEIT | FIAT LT IvA@T (SN FT TR L | T5F F F1Egeq H1 T JIF ey &
ERICE-E ol

3. str=ford wgraET Ht 4T Fit griRafy e siavta gadeT agrireET |

4, -aferg § ggeg At F U F forg Fdagt e U At w7 arer |

5. ggiawer gATHTa Ruiwor sfdrEeT, 2006 ¥ wefi e areft st £ df@er F wmaet #1
AT | ST FF TUF SIEY F €T § g7 65347 A7 I3

6. Tafawer aaTaTa i sfeEET, 2006 F sefiF 7 s aveft Frargarat & @faem & At
T HITT | ST T JIF ITTEH F T § o9 (7T T F96717)

7. gqatEor (&@werr ) srfafagw, 1986 #1 ey 19 ¥F srefiw gt it 7 farwraat v |cier |
8. #rE o= Ayl fw |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th October, 2016

S.0. 3370(E).—The following draft of the notification, which the Central Government proposes to
issue in exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is hereby
published, as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the
information of the public likely to be affected thereby; and notice is hereby given that the said draft
notification shall be taken into consideration on or after the expiry of a period of sixty days from the date on
which copies of the Gazette containing this notification are made available to the Public;

Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period
so specified to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran
Bhawan, Jorbagh Road, Aliganj, New Delhi-110 003, or send it to the e-mail address of the Ministry at: - esz-
meflnic.in

Draft Notification

WHEREAS, the Gir National Park, the Gir Wildlife Sanctuary, the Paniya Wildlife Sanctuary and the
Mitiyala Wildlife Sanctuary are situated in Junagarh and Amreli District of Gujarat (hereinafter referred to as
Gir Protected Area);

AND WHEREAS, the GIR Protected Area is the home for the Asiatic Lions [Panthera leo persica] and is the
core area supporting the Asiatic Lion Population;

AND WHEREAS, the GIR Protected Area cover a total area of 1469.99 square kilometre (Gir National Park-
258.71 square kilometre; Gir Wildlife Sanctuary -1153.42 square kilometre; Paniya Wildlife Sanctuary-39.64
square kilometre and Mitiyala Wildlife Sanctuary-18.22 square kilometre);

AND WHEREAS, Gir National park is surrounded on all the sides by the Gir Wildlife Sanctuary and Paniya
Wildlife Sanctuary is adjacent and surrounded by Gir Wildlife Sanctuary on three sides. Mitiyala Wildlife
Sanctuary is situated at a distance of 8 Kilometres north east of Gir Wildlife Sanctuary;
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AND WHEREAS, the Gir Sanctuary and National Park and Paniya Sanctuary are the single largest compact
tract of forests in Saurashtra region of Gujarat;

AND WHEREAS, Natural Habitats and important Corridors present in the GIR Protected Area constitute very
wide range of biodiversity and many endangered, rare and threatened species of flora and fauna;

AND WHEREAS, Nearly half of the area in Gir forests is occupied by Dry Deciduos Teak Forest. Dry
deciduous scrub forests include babul, khair, babarkhair, bili, khakhara, timru, gorad, hermo, bordi. ingor etc
and Dry savannah forests consist of large grassy open blanks with very sparse and poor scrub type vegetation
where Shaniyar, Jinjavo and Moshti are some of the good quality palatable grasses growing in these areas;

AND WHEREAS, in Gir Coastal Zone Area, there are 14 possible riverine corridors and one non river
corridor from Park and Sanctuaries to Coastal areas of Saurashtra peninsula that support natural landscape
features and help to guide animal movement;

AND WHEREAS, Forest Areas outside Gir Protected Area, declared as reserve forests, protected forests,
unclassed forests are important wildlife habitats or wildlife corridors;

AND WHEREAS, Non Forest Lands Adjoining the Gir Protected Area provides important habitat for the lion
and associate wildlife;

AND WHEREAS, Paniya Shetrunjay Hill Zone and the Banks of the River Shetrunji, the Reserve forest as
well as Protected forest patches act as important corridors for the Asiatic Lion;

AND WHEREAS, the Hilly undulating Forests and Grass Land from Mitiyala Sanctuary to Hippavadli and
Shetrunji Hills is used by animals as effective corridors;

AND WHEREAS, The Gir - Gimar Corridor of hilly undulating terrain between Gir and Girnar Pass is used
by lions;

AND WHEREAS, it is necessary to conserve and protect the area to the extent and boundaries of which is
specified in paragraph 1 of this notification around the Park and Sanctuaries as Eco- sensitive Zone from
ecological and environmental point of view and to prohibit industries or class of industries and their
operations and processes in the said Eco-sensitive Zone;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause
(xiv) of sub — section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an
extent of up to 17.9 kilometers from the boundary of the Mitiyala Wildlife Sanctuary, 16.3 Km from the
boundary of the the Gir Wildlife Sanctuary and up to 14.98 km from the Paniya Wildlife Sanctuary of
Gujarat, as Eco-sensitive Zone (hereinafter referred to as the Eco Sensitive Zone), details of which are as
under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone

)] The Area of Eco-sensitive Zone is 3328.8139 Sq Km. It covers forest areas, riverine
corridors, raised lands corridors and revenue areas around the Gir Wildlife Sanctuary, Gir National Park,
Paniya Wildlife Sanctuary and Mitiyala Wildlife Sanctuary Region are located between latitude 20° 41° North
to 217 35" North and longitude 70" 15° East to 71" 35" East; falling in Junagadh, Gir-Somnath and Amreli
districts of Gujarat State. It also include 291 villages situated in Junagadh, Visavadar, Mendarada,
Maliya(Hatina), Talala, Kodinar, Una, Gir Gadhda, Jafarabad, Khambha, Savarkundala and Dhari taluka of
the above three districts. The details of the area are:

Area Square Kilometre
Riverine corridors 333.0000
Adjoining 258 villages of Gir, Paniya and Mitiyala PAs 2279.6652
33 Villages with raised lands between Gir PA and Girnar PA (Visavadar, 212.0803
Junagadh & Mendarda Taluka)
Notified Reserve Forest /Protected Forest /U.C.F. around Gir PA 504.0684
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TABLE

S.No.

Activity

Remarks

(D

2

3)

Prohibited Activities

Commercial Mining, As per sub-
activities described below.

(a) All new and existing (minor and major minerals),
stone quarrying and crushing units are prohibited with
immediate effect except for the domestic needs of
bona fide local residents.

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme
Court dated 04.08.2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C)
No.202 of 1995 and dated 21.04.2014 in the matter of
Goa Foundation Vs, UOI in W.P.(C) No.435 of 2012.

1.1

Limestone Mining.

Regulation will not prohibit the digging of earth for
construction or repair of house for manufacture of
country tiles or bricks for housing for local personal
consumption.

1.2

Blacktrap quarry.

Regulation will not prohibit the digging of earth for
construction or repair of house for manufacture of
country tiles or bricks for housing for local personal
consumption.

Building limestone (quarry).

Regulation will not prohibit the digging of earth for
construction or repair of house for manufacture of
country tiles or bricks for housing for local personal
consumption.

1.4

Sand mining including gravel and
kankar.

Commercial mining will be prohibited. Regulation
will not prohibit the digging of earth for construction
or repair of house for manufacture of country tiles or
bricks for housing for local personal consumption.

1.5

Soil, soft murum, hard murum.

Commercial mining will be prohibited. Regulation
will not prohibit the digging of earth for construction
or repair of house for manufacture of country tiles or
bricks for housing for local personal consumption.

1.6

Crushing plant units.

No mining and crushing shall be allowed within the
Eco-sensitive Zone and no major changes in
landscape shall be allowed that affects the hydrology
and ecology of the region.

Setting of saw mills.

No new or expansion of existing saw mills shall be
permitted with in the Eco-sensitive Zone

Setting of industries causing
pollution (Water, Air, Soil, Noise,
etc.).

All polluting industries will be prohibited.

No new or expansion of polluting industries in the
Eco-ensitive zone shall be permitted.

Agro-based small scale industries, will be regulated
as per applicable laws.

Use of polythene bags.

In select tourist areas such as Sasan, Ambardi,
Chikalkuba and Tulsishyam, use of Polythene bags by
shopkeepers should  be strictly  banned.
In other areas of the Eco-sensitive Zone, it may be
regulated as per the applicable laws.
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(f) Senior Town Planner of the area - Member;

(g) A representative of the Department of Forest and Environment, Government of Gujarat -
Member;

(h) One expert in the area of ecology and environment to be nominated by the Ministry of
Environment, Forest & Climate Change, Government of India - Member;

(i) Collector of the concerned district — Member;

(i) District Development Officer of the concerned district - Member;
(k) Deputy Conservator of Forests, concerned Division ~ Member;
(I) Member of State Biodiversity Board-Member;

(m) Chief Conservator of Forests, Wildlife Circle, Junagadh - Member Secretary.

Terms of Reference

03
3)
“

(%)

(6)

(7

(8)

&)

6.

The tenure of the Monitoring committee is for three years;
The Monitoring Committee shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forest and Climate Change for prior environmental clearances under the provisions of
the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the concerned regulatory authorities.

The Member Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s)
shall be competent to file complaints under section 19 of the Environment (Protection) Act, 1986
against any person who contravenes the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from Industry Associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on 31"
March of every year by 30" June of that year to the Chief Wildlife Warden in the state as per pro-
forma given at Annexure VIII

The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

The Central Government and State Government may specify additional measures, if any, for giving

effect to provisions of this notification.

7.

The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by

the Hon’ble Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/32/2016-ESZ-RE]
Dr. T. CHANDINI, Scientist ‘G’
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To, date: 26/02/2016
The Additional Director,
Commissioner ate of Geology and Mining.

Gandhinagar

Subject: Mining Plan of Black Trap (stone) area, near survey No. 45 Paiki,Village:
Arithiya , Tal.Kodinar ,Dist.Gir Somnath ,State Gujarat, Over an area of 0.90.00

Hect. of M/s.Maruti Stone Crusher,

Respected Sir,

I am submitting with above Mining Plan for your kind approval in two copies. A fees in the of a
D.D. of Rs.1000/- is attached. A detail is as under

Bank India Bank

Branch v | Kalwa chowk Junagadh
Demand Draft 887693

Date: 10/02/2016

Thanking You

k&foﬁ“\\d LA g
Yours Faithfully

Original Copy to:

Commissioner ate of geology and mining Department-gandhinagar
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MINING PLAN WITH PROGRESSIVE MINE CLOSURE PLAN

(Gujarat Minor Mineral Concession (Amendment) Rule 2015)
FOR
Black Trap Mi;le
Lease Area 0.90.00 Hect.
Survey No. 45 Paiki
{Land is Govt. Land)

(Applied for fresh Grant)

Village:-Arithiya, Taluka:- Kodinar
District-Gir Somnath

State: Gujarat

APPLICANT
M/s.Maruti Stone Crusher,
At-Arithiya ta-Kodinar

Dist-,Gir Somnath

Prepared by
Er. SANJAY MANWANI
" RQP/AIM/310/2008/A Valid up to 15.02.2018
ADDRESS OF RQP
188 SHANKAR NAGAR,
OPPSITE PANCHDEO MANDIR,
CHOPASANI,

JODHPUR,RAJASTHAN
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Maruti Stone Crusher,
C/o Rajubhai Hamirbhai Solanki,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date __/03/2016
To,
The Geologist,
Office of the Collector,
Mineral Branch,
Veraval,
Gir-Somnath.

Subject: To produce the EC and the Mininng plan in regard the
Renewal Quarry lease.

Ref: Your office letter no. G)J/QL/Renew/EC/M. Plan/294 dated
05/02/2016.

This is to inform with jay Bharat with reference to your letter
dated 05/02/2016 that, we are holding the Quarry lease of Black
Trap mineral at village Arithiya of Ta. Kodinar and, as per your
instructions received, we are producing the copy of EC and the

Mining Plan which is for your information.

Yours faithfully,
Sd/- Rajubhai Hamirbhai Solanki
(Rajubhai Hamirbhai Solanki)
Encl:

(1) Circular of the office of the Collector, Mineral Branch.
(2) The copy of the Application of Mining Plan.

(3) Copy of EC application.

Sd/- illegible
Dispatch Clerk,
Geology and Mines Deprtment,
Plot No. 39, Rajnagar Soc.
Junagadh Bypass, Veraval, Dist. Gir Somnath.
1/3/16
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OFFICE OF THE GEOLOGIST,

Geology and Mineral Department,
Plot No.39, Rajnagar Society,
Junagadh bye pass, Veraval,

Dist. Gir Somnath.

No.G]/ QL/Renew/EC/M. Plan/294 Date: 05/02/2016

To,

Maruti Stone Crusher,
Rajmoti Enterprise,
Ta. Kodinar

Gir Somnath.

Subject: In the matter of producing the EC and mining plan in
respect of your quarry lease.

Ref, The letter No.CGM/Lease dated 30/01/2016 of the office
of the Commissioner, Geology and Mines, Gandhinagar.

This is to inform with jai Bharat on the above subject and the
letter under Reference that, the Renewal application had been made
by you for the Renewal of your Quarry lease of Black Trap in Survey
No.45 paiki of mouje Arithiya, Ta. Kodinar which is pending at
present. As informed in the letter under Reference, it has been
intimated to make the disposal of the pending quarry lease
application. In that regard we have to inform you to submit the
following supporting in regard your renewal of quarry lease .

If the application for the EC has been done in your renewal
application then, the basis in that regard and if the EC has been

approved then, you are asked to produce a copy of the EC in this
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office. Further, it is informed to submit the necessary basis
regarding the mining plan in pursuance of the your quarry lease
renewal application.

It is hereby informed to produce all the above details and basis
within 10 days. If the aforesaid basis shall not be produced within
the time limit then, further action shall be taken up as per the rules
which please be noted.

Sd/- illegible
Geologist,

For Department of Geology and Mines,
Gir Somnath (Incharge)
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Maruti Stone Ci...._.,
Rajubhai Hamirbhai Solanki,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date 13/10/2016
To,
The Geologist,
Office of the Geology and Mines,
Gir-Somnath.

Subject: In the matter of obtaining the No objection certificate of
Wildlife Sanctuary.

Ref; The letter No.Gl/GIR/Eco/QL/2089 dated 03/10/2016 of
the Geologist, Mines, Mineral Office, Gir Somnath
District.

Respected Sir,

This is to inform humbly that, the instruction was given by
your office to us to obtain the No objection certificate of the Wildlife
Sanctuary Board. In connection with the same, we have applied to
the Dy. Forest Conservator, Junagadh, and on receipt of their NOC

we shall produce the same immediately.

A copy of the Application made to the Forest Conservator is

annexed which please note.

Yours faithfully,
Sd/- Rajubhai Hamrbhai Solanki

Sd/- illegible
Dispatch Clerk,
Geology and Mines Deprt.
Veraval, Dist. Gir Somnath.

14/10/2016
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Maruti Stone Crusher,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date 18/02/2017.
To,
The Geologist,
Geology and Mines Department,
Gir-Somnath,

Subject: In the matter of your notice dated
09/02/2017.

It is respectfully to inform that, it has been informed
from your side vide letter No.GJ/Gir/Eco/4588/C dated
0902/2017 that, you have informed to furnish explanation
in regard that Range Forest Officer, Jamwada is informing
to close your quarry lease. This is to inform I nthis regard
that, the mining-mineral activities can be done outside the
5 km in Eco Sensitive Zone after taking NOC of the Forest
Department. In that reference, Range Forest Office has
informed that, our Maruti Stone Crusher mine of Survey
No0.45 paiki of Arithiya is continued. The G.P.S. Certificate
dated 19/07/2010 from the Deputy Forest Conservator,
Wildlife Department, Sasan stating that the distance of
this place from the Gir Sanctuary is at distance of 5475
meters is produced and, due to the same our aforesaid
mine has been continued. The Royalty Pass were obtained
in this regard and we are also paying the royalty
regularly. In addition to us, numerous excavation

acltivities are continued in this area after 5 km, the list of
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which is annexed herewith. In this regard the SEVA Setu
meeting was held in Kodinar in which also this question
had arose. If this excavation activity is closed within the 5
km then it is likely to occur many issues and thousands
of people are likely to become unemployed. Therefore,
after considering this matter sympathetically, it is humble
request that, until the proposed Eco sensitive zine is not
finalized, our this Stone crusher be not closed. As per our
information, in the proposal for the Eco Sensitive
proposal, there is suggestion that, no closure be made
outside 5 km. It is requested to make reconsideration in
this regard.
Encl:
(1) A copy of letter of the Geologist.
(2) A copy of application filed before the Range Forest
Officer. Jamwada.
Sd/-
Rajubhai Hamirbhai Solanki,

Maruti Stone Crusher.
Proprietor.

Sd/- illegible
Dispatch Clerk,
Geology and Mines Deprt.
Veraval, Dist. Gir Somnath.
18/2/2017.
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ANNEXURE-R-11
PROPOSAL NREAUR

FOR ;
DECLARATION OF ECO-SENSITIVE
ZONE AROUND
GIR NATIONAL PARK & SANCTUARY
AND PANIYA & MITIYALA
WILDLIFE SANCTUARIES
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PROPOSAL FOR DECLARATION OF ECO-SENSITIVE ZONE
AROUND  GIR, PANIYA AND MITIYALA  WILDLIFE

SANCTUARIES

1. BACKGROUND

1.1 IBWL Declsiom:

.11 During the XX1 meeting of the Indian Board for Wildlife held on 21* January
2002, o "Wildlife Conservation Stralegy-2002' was adopted wherein point no. 9
envisaged that "lands falling within 10 Kms of the boundaries of National Parks and
Stnctuaries should be notified as eco-fragilc zones under section 3 (v) of the
Envitoniment {Protcction) Act and Rule 5 Sub rule (viii) & (x) of the Environment
{(Protection) Rules."

1.1.2 The Additional Director General of Forests (WL, vide his letter dated 6%
Fetraary 2002, had requested all the Chiel Wildlile Wardens lor listing out such areas
within 10 Kms of the boundaries ol National Park and Sanctuaries and Turnish detailed
prapasal for their notification as eco-sensitive arca under the Environment (Protection)

Act, 1986,

143 In sesponse, some of the State Govermments had mised  concern over
applicability of the 10 Kms range from the Protected Area boundary and informed that
most of the Suman habitation and other arcas inctuding important cities in these States

would come under the purview of eco-sensitive zone and will adversely affect the

development,
1.2 National Wildlife Action Plan (2002-2016)

1.2.1 ‘The National Wildlife Action Plan (NWAP) 2002-2016 indicates that "Areas

entside the protected area venwork are oftenvital ecolugical corvidur links and must be
protected to prevent isolation of fragiments of biodiversity which will not survive in the
leng mun. Land and water use policies will need 1o accept the imperative of strictly

protecting ecolagically fragile habitats and regulating use elsewhere.”
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i the Ceinal Ceiainast e
gperations or processes or clasy of indushics, opcratons or procesyes shadl wot be
carricd cut or shatl be carvied out subject te certain safeguards [Section 3(2) (v)]
2.3 Section S(1) of the Environment {protcction) Rules, 1986 (EPR). states that
the central goverzment "av prohibit or restrict the location ofindustries and carrying on
certain operations or pracesses on the hasis of considerations like the biological diversity
an area {clawse v) maximum allowable lmits of concentration of pollutants for an area
(e dif) envivonmeertally compatible  laad! uve {clonise vi) proximity 1o proiecied  arcas

(cause viil,

3. PURPOSE FOR DECLARING ECO-SENSITIVE ZONES
The purpoéc of declaring  Eco-seusitive  Zones around National Parks

and Sanctuarics  is to create some kind of "Shock Absorber™  for the Protected

Arcas They would also et as a transitian zone {rom areas of high
favieclion  toareds Involving  leracr praection, A hias boen deadid Iy
U Thaianal Board  for Wildhite, the aotivities 1 the Eoossensitive ooy
woakl beoof o pegulitory  powre rattre b piobibitive oaatoe, el
uithiatwise  so required,

4O ENTENT OF BCO-SENSITIVE ZONES

4.1 Lany of the existing l'rotected Arems have slieady undergone

toceedous developient in close viamily W theo houndaries. Some of the

Proconed Arcas are actually Iving B the wban ety (B Gurinedy Natinoad Pash,

oot Wadu, Saniay Gandia Natisaad Pork, Mabooshin, etd), Therefore,  denining

doentenl of  pose sensitive zenas ot Prosaed Areas will e o
Bekept o Nesible  nmd Protected Ares pecitics The wilth of e oo
cerndtive Zone  and  type of repehiions willditivr from Protected Area 1y
Poeeted Arva. Hawaver, as rorenenal poinciple e widtheolthe Lo

seisdtive Zone could g o up o 10 Kmsarewnd o Protected Area as providad  in
the Wildlife Conservation Strategy-2002,

4.2 In case where sensitive comidors, connectivity and ecologically important patches,
crecial  for landscape  linkage, are even beyend 10 kms width,  these should be

fufodad i the Eeo-sensitive Zone.
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4.3 Further, even in conlext of a purticular  Protected  Area, the distribution
af an area of Eca-sensitive Zone and the extent of regulation may not be

uniform all around and it could be of variable width and extenl.

5. NEED FOR GUIDELINES

5.1 As has been indicated vide para 1.4 above, Hon'ble Supreme Court has
vide their order dated 4th  December 2006 directed all the State/Union
Territory Governments to forwara proposals for ceclaration ol ceo-sensilive
zones around  its  Protected  Arens.

5.2 In this context, it is pertinent to note here that Hon'ble Supreme Court

vide their judgment dated 19 December 2010 in the case relating o the
constiuction of park  at NOIDA  near Okhla Bird Sanctuary  filed by Shri
Anand Arya & Anrvs. Union ol India (LA. Nos 2609-2610 of 2009) in Writ
Petition (Civil) No0.202/1995,  had noted  that  the State  Government of
Uttar Pradesh  had not declared Eco-sensitive  zones around its Protecied  Aress
ws the Government of India had not issued any guidelines in this regard.
5.3 The WMinistry of Govironment & Forests had set up a commitiee  under
the Chairmanship of Slui Pronab Sen for idenlilying parameters  Tor designating
Ceotogically Scusitive  Areas  in’ India. The  said  Conunittee had
identified parameters  for declaration  of specific uwnits of land/water  elc as
Ceologically Sensitive Zones  based on paramcters  like  richiness  of flora&k
fayna; slope; rarity & endemism  of species in the area; origins af rivers
cte. However, these parameters  do not  apply tothe Eco-sensitive zones in
the instant context, i.c around Protected  Arcas. In the instant case, lhe
Feo-sensitive zones are meanl  to acl as a "Shock  absorbers” / “Transition
rone” to the Protecled Areas by regulating and managing  the activities around
such Protected Areas.

{n light of the above-narrated provisions and statutory requirements, proposal for
declaring eco-sensitive area around Gir, Paniya, Mitiyala Wildlife Sanctuaries and Gir

National Park as core area is prepared and submitted as under:

~
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¥
The requirement of such a zone 16 act as a shock absorber:
The Gir Protected Area [PA]} System comprises of the following PAs:
1. The Gir National Park 258.71 Km?,
2. The Gir Sanctuary 1153.42 Km2.
3. The Paniya Sanctuary 39.64 Km2,
4. The Mitiyala Sanctuary 18.22 Km2.
Besides, above stated PAs, 397.97 Km? Forest Land of different legal types are
adjoining to the Gir PA System and under the management of the Wildlife Circle,
Junagadh for the purpose of the Wildlife Conservation. These area are the home for the
Asiatic Lions (Panfl;em leo persica) that lives in Meta Population. Of the above stated
arcas, the Gir Sanctuary and National Park and Paniya Sanctuary are the single largest
compact tract of forests in Saurashira region of Gujaral State in [ndia, which covers a
total arca of over 1469.99 Km? (Gir National Park and sancluary -1412.13 Sykm -+
Paniya Wildlife Sancluary-39.64 Sq.km.+ Mitiyala Wildlife Sanctuary-18.22). It is the
Core Area supporting the Care Asiatic Lion Population with Girnar Sancluary, Mitiyala
Sancluary, Forests and Grass Lands acting as Satellite Areas suppocting Satellite Lion
Pepulations of the Lion Meta Population. The Asiatic Lion Population as per the May-
2015 estimation, coordinated Ly the Gujarat Forest Department, is as under:
SriNa | Areas Cubs | - Sub-adulf Adull Total |
* I 'Male | Female [ Unidentified | Maule | Female )
1 Gir National Park & 84 (B 14 : 0 69 19 304
Sanctuary & adjoining
1 01 02 0 05 14 33
; 0 Y 0 0 03 03 08
|1y Puniva Sanctuery 0 0t 0! 0 02 07 11
N ath Western Coast 14 0l ot 0 t 04 12 32
(Rutrapada- Kodinar — ]
) Una -Verval) |
G Snuth Fastern Coast 03 02 02 02 i - 07 18
(Fiuly -Jafrabad-
) Mupeshree
7 Savarkundla, Liliya 24 07 07 07 i1 24 80
and ity adjoining areas
of Amreli :
S Bhavanagar District 04 02 01 04 {1 15 37
L [ Total 140 .} 32 28 13 109 201 523

43
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These populations which are present outside the Gir PA can be termed as a sink
population formed by absorbing dispersing Lion population from the Core Population.
The exchange of gene among these populations and with source population of Gir PA is
essential for long term conservation of this species from genetic point of vifew, as lion
pepulation of Gir has already passed through a boltleneck and the present population is
built from very few individuals left during the late nineteenth century. The absence aof
gene exchange among these populations may cause further inbrecdiqg depressions and
extinction vortex.

The movement of the animals between the PA and other areas usually takes
place through specific routes technically known as corridors. Thesc corridors may be
man made forests, cullivated areas, scrub Tovests on hills and undulating landscape or
vegetated banks of existing rivers and sallahs. With the increase in human activily in
Gir and the onset of industriatization the fandscape of the area may change. iMining
outside Gir especially between Gir and the coast has been increasing at steady pace.
Hence, it is essential in this particular case 1o sale guard the existing and probable river

carridars for long-term conservation of Asiatic lions.

With a view to safe guard the protecied areas, the Indian Board for Wildlife decided
(o declare Eco- Sensitive arcas and directed the concerned states for the same. The
meeiing of the state authaiities of Gujarat keld on 28 June. 2002(\WWLP/102002-576-G 1,
Gandhinagar 29/7/2002) to discuss the issue, with specific reference to Gir PA, decided
that the areas of satellite population of the lions and coreidors conneciing those areas
with Gir PA may be declared as Eco-sensitive areas. The proposal in this regard had
been submitted but meeting held on 28/1 /2016 under the chaiomanship of the Hon.
Niinister of Tribal Development and Forest and the information received vide letter No:
WLP/32/B/6692-95/2016-17 Dt 07/12/2016 of PCCF, Wildlife, Gujarat Staie,
Gandhinagar. As per the information the Eco Sensitive Zone for Gir, Paniva, Mitivala
Wildlife Sancturies and Gir National Park decided 1o minimum 100 Meters and
maximum 500 Meters from the boundry of the Protected Areas with exclusion of gamtal
area and no revcriné corridor is mentioned. According to this decision, the revised

prasasal is submitted below:
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THE BROAD BASED THEMATIC ACTIVITIES TO BE INCLUDED IN
THE MASTER PLAN FOR THE REGION:

The following activities are being carried out:
Protection of wildlife, natural habitat and corridors.

Enforcement of anti-poaching measures and strategies in the entire eco-sensitive

zone.

Wildlife habitat improvement and management activities.

Witdiife health and pepulation munzgement - vaceination of domestic catthe,
Ecological monitoring and research.

Sovie-ceanamic strategy - implemntation of villupe level eco-development

activities for reduction of dependency of local people on pratected arcas,

Undertaking of large-scale enviicamental education and awareness campaipns

tirough workshops and nature education camps,

DETAILS OF LAND USE PATTERN OF PHE REGION WITHIN ‘T
PROPOSEDN LCO-SENSITIVE ZONE:

Nizin fand use is agriculture/horticuliuee with irrigation facilitics. Main cropping
paters includes greundnul in moasoon, cottan and wheat in winter and

groundaut and fodier crops in sunumer. Sugarcane as annual crop is alse very

vnan. However, korticulture is fast replacing agriculiure, due (0 the goad

market price and export potential of Kesar mangoes. [rrigation facility is

inadequate in northern and eastern parts of praposed ecco-sensitive zone.

Stail-feeding is practiced on limited scale for domestic animals only, whercas
most of the cattle depend on gaucher, wasteland and reserve and protected
forests for grazing. Thare is a conslant pressure an (he proposed cco-sensitive

zone from these catile for giazing,

Industrial developmzat has taken place during past alouy the coastal belt near

Gir and many industeialivts have plans o set ap in-halrie. The Ao oo
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Hotel and hospitality industry
Mango processing units
Milk processing units

Niamond sharpening and polishing units ete.

The different category of mines operating in the proposed Eco-seusitive zone are as

follows:

°

KN

Pl

Blacktrap Quarry units

Building Linestone (quarey)
Sand Mining including gravel and kankar units
Sot), Soft Murrum, FHard Murnom supply unity
Crushing plant units
NATURAL HA_HITATS AND IMPORTANT CORRIDORS PRESENT 1N
THE PROTECTLD AREA AND THYE PROQVAOSED BECO-SENSUUIVT
ZIINI:
vie Caapion and Seth's revised classitication of Forest Types, 1965, Gir

for tha ype SAJCT, ey, very dry teal femess. Teak oveurs mixed with dry

dociduous species. The depradation stages of these sube-lypes are also met within tiis

broesl s e iy

) Dry Deciduos Venk Forest: Nearly half of the area in Gir forests is occupied by

this type. Teak forms about 10 10 30 percent of the total growing stock in these
areas with 45 to 70 teak trees per ha. Teak bearing areas are mainly confined in
the western part of Gir forests. Since, the crop in the past has heen worked under
coppice with reserves’ system, the existing growtiy is of coppize origin, excert a

fow phosations caoried eutin the past Those plamiations were also underteten os

HAEA

por ot preseripoos s o f Achanvas Plan osly afizr 1957-58. Maving been carriad
cutodnozoseonored manner, the results are aol 0o enccuraging. watural
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A Non Forest Lands Adjoiuing the Gir PAs
Villzge areas and its wastelands are cxtensively used by wild animals. Also the arca
allotted to the Tulsishyam temple trust and having forests and wildlife eco-system
similar to Gir and which provides important habitat for the lion and associate wildlife, is
also an important wildlife habitat. These areas arc proposed as Ecossensilive areas.
Besides Tulsishyam, Bhaniya revenue village is completely surrounded by Gir PA and
thercfore, the same is also proposed as Eco-sensitive area under this category. The list of
villages fatting within this c:\lcgo.ry is given as Annexurce-l, There are 114 villages
adjoining to the Gir PA, Paniya Sanctuary and Mitiyata Sanctuary including Tulsishyam
Temple land and the Gamtal of the revenve villages has been excluded from the Geo
Sensitive provisions.

In line with the puidelines issued by Ministry of Environment and
Farests in this regard, the respective committees had categorized the aclivilies
uider thiree heads (Prohibited, Regulated with safeguards and permitied) is piven
s Annesoredl s omaintaicd BMap showing the e Sensitive Zoie s given
Anncyure-L The GPS coordinates of 114 viltages of Eco Sensitive Zone are given ax
Arnnexure- IV The GPS coordinates of Gir Sanclunry are given as Annexure - V, The
GI'S o rdinates of Paniya Sancluary are piven as Aanexure - VI and the GPS

cosrdinaies of Mitiyala Sancluary are given as Annexare - VIL

6. TIE BEST METHODS FOR MANAGEMENT  OF  THE ECO.
SENSTTIVE ZONES:
The o oment Plan Tfor Gir PAs and adinining fooest areas is in vogue, As per

the prevo o o e lanagement Plan, the preseriptions are being adopted.
WiLHIe prosecii iveaseres have been niade more effective.

o Note fmpotunce has been given to habitat improvement aclivities oo )

increasine pooy Fase popelation in deficient areas around PAs,

o Bffective measures are being taken to minimize man animal conflict and crop
depredation threuph presentive and rapid rescue operations and erection of subsidized

fencing around agricultarel tields.

o Ceo davelnpoient Copeaittees have  been formed wnd working through

puricialor e i deste G reglon, including Ecossenzitive zone,

~3
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o nabion ol ab 1 abiend abvaent oy i arean whete gl el e e
cvtnhtienn are lavonrable, well stoched, pood quakity wak s found with matore
Faes haviip ag averape el ol 1y o020 (A Tndia Guality HIZIVY, I the
rentaintig open and poor arcas where the soll ix shallow, tenk is found with
il Bees having an avetape beipht of abaut 10m (A Tndia Quality 1V). Area
ercher the fomer 18 abont 25 pereent hat of the lalter, Trees in poor arcas are
mostly tranehy and crooked. Old trees e stonted maialy beciuae of poor
cchapdiie conditions, ervtie s and pastmnl-trestment. This §s attributed also 1o
the fact that aller tepeated coppieing, the present root stock has lost the vigour,

reselting i doterionation of the erop,

(D Dy deciduous seruby forests - This type is o depraded stape of the forests type

SV fe southert dry mived decidoous Torests, [ consists mainty of thorny
ol torests Spevies commoenly met whth e babual, khiair, babarkhaie, bili,
Khakdvara, tinan, porad, hermo, bordi, inpor ete. Fhe density vavies from 0,1 10
B0 Howeverinsbepression it puws upte O30 Sprikling, ol stuated oyl

nechionned eab is vecasionally et wihin dense arcas,

Coy Dy saviad forests - Chaoen Torest oa forther detecdondion have tesuled into

sordotorests They consist of Tarpe prassy open Manks with very sparse and
poarserah ivpe vepetation. Both anmial and perennial grasses are found in these
sroas Slanyan, Hngnvo and Mashi are some ot the gosd quality palatabli
Pranses prow g m thiess aeas

< N7
(ll.)‘r. AP Singh)

Chiel Conuervator of Forests
Vildhife Chrele, Junagdiy,
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Annexure - |
BOUNDARY DESCRIPTION OF THE PROPOSED ECO-SENSITIVE ZONE
AND LIST OF VILLAGES WITHIN TUE PROPOSED ECO-SENSITIVE
ZONE:
List of villages within the propesed eco-sensitive zone:-
( Sr. District Taiuka Vvillage Non forest | Notifled ‘villarﬁ]rl&fﬁ{Jf o
ta. Arca {Ha) Forest
| Area
{Ha)
1 Junsgadh Visavacar Kalsari 110.64 0.00 110.64
~ 2 | Junagadh Visavadar Kalavad 17.51 0.00 17.51
3 lunagadh Visavadar Jetalvad 39.59 60.17 99.76
4 Junagadh Visavadar Vekariya 83.14 0.00 83.14
5 Junagadh Visavadar Lalpur 330.44 1.24 331,68
[ Junggadh Visavadar Govindpara 184.45 0.00 } 184,44
Visavadar tAanpari tAoti £.06.72 0.00 3.7 2
Viszuols Liinadhra 123.72 126.32 |
i visavadar Hanpee 62.19 42.58 0
" Wisavadir Khanblia Gir 146.73 0.00 146.73
} l;«sva_}zr___~ feerva Gir 211.56 14,22_ e 226.41
_12 Ju=apadh Visavadar Preaipara 114.05 34.96 e l'lfl_.—_o_—l_-
13 lunepadh \isavadar Ravani Mundf,a 22.98 2439.76 272.74
;f 14 dunagalh \figzvadar Rajpera 285.63 117.57 403.20 |
15 | Junagadh Visavadar Ducheta 184.82 0.00 L 18482
16 1 Junmapadh Vicavadar Jawaldi 57.99 140.48 19&:17
Total j __ 2042.17 787.90 ;;3‘0_0—7‘
17| Jusasadh tiendarda tasti P odiyar 101.20 | 0.c0 e __M__IOJ:ZOL
18| oagagh | tecadanda 5762 | s7.68 14530
ticatacda 153.16 0.00 L 153 16
dzrda 25.93 0.00 25.93
fzadarda St _ 0.00 £4.21 6-1;?.]—
ronderds Codatigs’ 11.87 0.¢C 11.87
ricrdards Tindsd e 45,74 66.42 112.16 |
R i flendarda Hizlarta 72.16 389.05 051.2;
s ! Junrezdh hienidarda Karsarnay 437 21712 221.43
D2 jranvzash | tdendarda | Gundipal 7387 | a7 116.58
P‘_i?_ Junagadh tacndarda Amrapur .87 45.47 46.34
2% | lunegach Mendarda Ranidhar 106.82 175.22 282.04
i 25 Junagadt tiendarda Gadakiya 44,80 0.14 44,94
‘“,_,3_3*,_ Junzgadh Mendasrda Surajpadh 26,47 0.17 26.54
‘ Najapur
L Junazach Nendarda Chhatartya} 37.05 1.85 38.91
tiendarda Sasan 6.87 0.00 6.87
RA higndada fhalzhh ol 205615 147.95 354.10
4 tendaida Maripur 212.06 109.14 321.20
ot Total 1187.01 | 1347.13 2534.14
SRR _hiota Jalondar i 237.00 0.05 2‘7:7‘




@

AN fveseen jo_vor| o ussn
“~.‘ ki _ ) \adudi Gie 88.7 5.50 194,27
. Total 640.57 6.51 647.08

- lchiod | 12236} 19.46 141.82
Bhojde 236.25 | 154.55 . 390.80

|ttiranve! 7352 |  83.35 156.87

» Chitravad 64.99 38.87 103.86

Jabby Lushala 3.78 | 4930 53.08
Talata | Rasulpura 197.39 0.00 197.39
Yalata - plesapur | _ {1627 | 21563 381.90

| Taah lepur 13250 | 73.29 205.79
Talaty | Bakula Dhane) 7073 55.03 125.76
Talala Vadla 119.62 | 255.3% 374.97
Tolal | bamanasa 198.79 | 213.11 411.90
Talala Javantrl 100.98 27.03 128.01
o . Total 1487.18 | 1184.97 2672.15

| Kedinar valadar 233.10 0.00 233.10

P Redinar Ghantvad 41.58 53.36 94.94
} Seahea - - 24351 1aa5 ) 38.69

H 299.02 67.81 366.83

i’xgl'_\i R 28578 | 107.67 135.45

vean 427.86 | 0.00 422.86

| Kans L 225.45 0.00 225.45

_fdanvala 1585.66 113.33 271.99

Bhatha 121.20 80.26 201.46

1'_\.):‘:!2 233.22 0.00 233.22

Gir ( tati 175.93 2.78 173.71
Gir Gadhvda Sonariya 3258 0.00 36.54

TG Gartitn | 57.26 0.00 57.36
i Gastida 225.20 0.00 225.20
Gir Gn;‘t o] { 258,46 0.00 25946
G Gazndz |1 11072 | 9323 203.95
154.56 50.10 204.66

C0.87 160.18 221.05

42.32 21.82 104,14

1ee.01 170.22 336.23

839 0.00 £5.96

y K—hi!az-ad 339.07 0.00 339.07

_Gir Gachda Fatsar 1.11 0.00 1.11
_Gir Gachda Ugla 12.77 0.00 12.77

| Gir Gadti2 Tlsishyam 641.39 0.00 641.39
Total 3607.49 799,59 4407.09

Dhari Maavel 93.70 0.00 93.70
Chari Ohari _ 35.3% 0.00 35.36

| Dhari | ¥hicha 119,50 | 1265 ) 127.26
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ot

N,
( 77 Amreli Dhari Amaratpul 27.98 45.91 73‘89‘ |
78 | Amreli Dhari lica 112.87 56,42 169.29
79 ( Ameeli Dhari Sarasiya 585.34 97.68 693.02
80 Arnreli Ohari Fachptia 55.77 0.00 55.77
81 Amreli Dhari Gowndpur 0.35 72.50 72.85
1] Amreli Dhari Datkhaniva 1.73 0.00 1.73
&3 Amvcelt Dhari Chanchai 371.50 0.37 371.87
84 | Anveli Dhart Paniya Duopri 204.12 17.03 22115
85 | Amceli Dhari ¥otda 113.79 0.00 113.79
8¢ Amrehi Dhari Shemasdi 63.27 62.31 125.58
87 | Amrali Ohari Kranpsa 24.00 | 102.37 131.37
ES Aairgli Dhari Ravna 204.34 0.00 201.34
| &% Amreh Dhari fAatan mala 11.07 120.88 __Anas
iy} Atnreli Ohari Kargmdadi 159.75 52 0 R 21258
_ 9| Aoveti Dhari N P e B Y LKL 36333
Gr Al Ohon 138.89 b ER:L 152.73
t
33 Amreli Chavi 1133.34 81.91 19125
#a 1 At Dhari Py 93,00 | 285.06 379.06
. A Total 2752.71 ) 1167.14 3921.86
85 ) Amirel Sovar kupndta | DAiya'y __..557.33 65.1¢ 623,57
] 55739 ) 6618 623.57
o5 ) Amreli Khambha 8.59 0.00 . 8.59
Ammeli Khambha | o 186.90 0.00 _ 86,90
i | el Khembba 1 Bhantiss 0.18 0.CH } 0.18 ‘
| Khamblia Lase R 11461 0.02 | 1161
Khamblia 91.65 | 0.00 1 _:_;),55'
] Buanotta 138421 000 B 139.42
. £13.52 0.00 9052 |
phambra | 194,59 0.02 A
| rnamtna | La125a ) a9se  asas
L Fhambta 31256 5.27 R 333.32
N _.!(.l’.i’llli"_‘_“..._. 1331.50 55.43 ) L‘?\:;..;)‘l)“~
| 11986 | 43.80 198.66
185.50 35.88 224,38
thambha 122.66 1.76 124.42°
¥hambha 27.31 5.62 102.93
¥Khambhe £0.08 3.83 83.93
Xhambhs Chabrava B1.30 0.00
¥hambha Dhundhavang 129.20 0.02
Khambha Pachapachi, s | 95.05 0.0
T2 2522.03 197.68
Grand Tetsi | 15033.59 | 562192

Mol Appronimate Village area excluded the Gamtel area.




Abstract of Vilages with Taluka and Districts

Se. ot District Taluka Village Non Notilied ;';/i!l:q;,:; Area
o, No. fForest Forest (tia}
Arca (Ha) Area
.- {Ha)
1 llunagadh | 1. Visavadar 16 2042.17 | 7867.90 2830007
Junapadh 2. Mendarda 18 1187.01{ 1347.13 2534.14
____{Junagadh 3. Malia 3 640.57 6.51 647.08
2 [Gir )
ﬁnlrwath 4 Talala 12 1487.18 | 1184.97 2672.15
Gir
Semnath S. Kodinar 3 299.02 67.81 366.83
Gir
__.. | Somnath | 6.Gir Gadhda _ 21 3607.43 | 799.59 4407.03
3 |Amreli | 7. Dhari 21 2754.71 | 1167.14 392186
i ) 8. Savar
Amreli kundla 1 557.39 €6.18 623.57
Amreli 9. Khambha | 19 2502.03 | 197.68 2705.71
Total 114 15083.59 | 5624.92 20708.50_J
TN e

@rAP, Singh)
Ciict Conservator of Forests
Wildlife Circle, funagadt.
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I o "7 fdentification of Activifies v .
5 Ve Bt af astivitics which cguld faé})mhihilcd. repulated and permitied is given i the tells

ot .

T T T TR T
R | .,,."\(‘.i..\:“.) T T reakibited l.k(:;;ilv‘:ltcd {fermitted

N,

T femarka
TCammercizt | T T T T As per sub-setivities  deccribed
Mining, helow

" Limestone ) 'chulalion will not prohitat the
tdining | digging of carth Tor conslrustion or
1.1 Y repaic of hovse for mannfacture of

country tiles ar bricks fur hoarging

) fiop dal persenab e :
T »I’S.i—:;,i:.lr{:p T J.u;;s‘.#:«.".i-,-n W e !
RTEY i digring of earth [ o

1.3 f \d ! ¥ pepir ol hsows for o
! i eowntry tites ar brichs oy
e e o b paisonal conuun
TWeildien 0 T T T Pepulating will not g
Hmestone diosing of carth for con
13 taquitry) Y repair of house for o

country Giles or bricks foc Lo i

oo Jor bl perse L

Y*  Comemercial mining wil L

t preqtbited, Yt Repulation witt oo ,
and hankar probi iy

Wohe digging of enmh oo

| Y Yy ot Feonstruziun or repair of hoose fon :
| ) ! m'i'.:;u.';s:('\:rc of country s :

j ’ | bricks for housing for loou! poes izt
b conzumption. e

1 Y Cemmercial mining »il bl

o prohibited. !
T 1 Y Regulation will oot pead Ui g |

A Y yeoo diggiag of canth for consmuztion o
; rzpair of house for manufaciere of

’ country tiles or bricks for hrusing

0 ’ _for local personal consumption,
sitg plant Ho mining and crushing shall be
o k allowed  within  the Eco-sensitive
La ¥ Zone and no major changes in
fandscape  shall be allowed v
affects the hydrolopy and eenlogy or'

3!
{

B I I N i region,
2 Fellizis ol e Y With peomission fram compe
- oA L | ity

Setting o,

: v As per Mowble Supreme O
it Giutdelines
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;\ié petluting aubitnes wilt be
imohihilnl except apro-ueed sl
seitle wdustries,  which  will e
repilated as per Godi repulations

Al the Lepalty permitted hospitalily
units present i the leo Sensitive
Zone will be atlowed © operate. As
per approved master plan, which
tkes  care of wildlite  habitats
allowing  no restriction on
movement  of  wild  animals i
sceordance with the existing, GR of
Govt.of Gujaat?
For hotels and other business related
establishment

To meet the residential heeds of the
local residents due to the natural
frewth of existing ecal population,
b leeed

st Leds may be permitted,
Mot prier approval of the Stite
Vivermneient

canventm o ol

I A aved master phan, which
l"'-.zn cr ot Jabitats altowing no
icton o movement of  wihd
[HCINENE

s

i

!

-

!

{

1}

i . i . PN
Pim ot e topround cabling where
Lo vt

Pt

|

Cwiag el dsatated overlized cable

ks comprisaay Lo aew
Covan el Hses may be converted
St iy i g phased maniner.
practice of  pravisding
for apriculture 2t night
shoekd be

actively

1 minimise incidents of wildlife

. et A e e e 8 b

vty or injury,




However, excessive expantion o

Ougoing 5
agricutture and some ‘ol these activitics should i
" horticniture y repulated as per the master plan
practices by
local
_ | __communitics - e i
Open well, The activity should strictly fuliaw
Bore, cte for safety norms  for humans  and
o agriculiure or v wildlil‘c.. including compulsqry
ather usage construction of well parapet. The
activity should he sirictly monitored
<. L.y the appropriate authority.
12 Rain Water ’ N Should be actively promoted
= harvesting
Fencing of R The ll(tiglllh(—r_rm'ft‘.'-l_lci;lg{ shotdl l;:
- premises of v such that it duesiet hamper saldbife
hotels and mevement
- lodpes S R e
ia | Organic farming Y Should be actively promoted
T  Useofr T I seleet owriet areas such us
polythene baps Sasan, Ambardi, Chikalkuba  and
by shopkeepers Tulsishyam, wse of Polythene bags
(s v NV, by shophkeepers should be strictly
banned.
** 1o other areas of the ccosensitive
zone, it may be regulated as per the
| existing Government norns,
T U of Should be actively promoted
16 rencwable b
ciergy sources » L N
- Widening of | This shauld be done with proper
roads ClA, requited clearances such as
17 Y wildlife clearsnce and FCA  and
mitigalion measures, as per existing
o worms,
Movemient of The spzed lunit of 30 Em/h should
18 | vehiculer traffic Y be maintained for safety of wildlife
Lo b o snight
’ 19 ntroduction of v May ) l?: undertaken  with  the
exolic species permission of CWLW,
Usc or As per Govt Nonus T
20 production of y
any hazardous
oo o substances  j o —_ L. .




GPS Cordinates of Gir Wildlife Sanctuary
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GPS 1D Latitude _ Longitude
T s T T21°17'42.87°N 70°31'25.46"E
GS02 21°16'S0.05"N 70°32'4.48"E
GS03 21°16'24.96"N 70°37'18.13"E
GS04 21°15'33.78"N 70%42'9.71"E
GS05 21°14’36.29"N 70°48'11.96"E
GS06 21°19'35.46"N 70°48'26.26"E
GS07 21°19'5.88"N 70°53'0.03"€
G508 21°15'54.48"N 70°51'41.60"E
6509 21°15'47.05"N 70°49'30.80"E
GS10 21°11'S4.89"N 70%49'25.69"¢
GS11 21°12'52.65"N 70°55'19.34"E
__Gs12 S9N | 70°59'57.37"E
GS13 21°12'50.63"N 71°3'48.72"¢
G514 21°10'7.27"N 71°0'20.97"E
G515 21 7'53.49"N 71°5'1.71"€
GS16 21°9'42.42°N 71%7'43.45"E
‘‘‘‘‘ GS17 21°6'44.61"N 71°12'57.31°E
GS18 21°3'32.17"N 71°10°50.96"C
G519 21°0'41.97"N 71° 8'30.26"F
G520 217 1'4.67"N 71" 4'6.25"€
GS21 20°56'55.12"N 71°0'5.29"F
GS22 20°59'37.58"N 70°57'20.96"E
GS23 20°55'57.50"N 70°52'17.63"C
G524 20°59'50.33"N 70°48'55.72"E
6525 20°57'47.77"N 70%15'14.96"F
G526 217 3'38,54"N 70°43'15.09"F
GS27 21° 7'11.57"N 70°36'58.26"€
6528 21°11'34.78"N 70°34'22.70"E"
_GS29 21°5'35.87"H 70'30°24.87°€
| GS30 21°5'46.23"N 70°27'55.69"E
GS31 21°12'16.21"N 70°30'5.10°¢
G532 21°14'20.78"N 70°29'25.18"E
G$33 21°13'46.29"N 70°32'29.55"E
GPS Cordinates of North Block, Gir Wildlife Sanctuacy
_Gesio ] T Gtude Lorgitude
e 21070528967 wrest
A ] 21°17'49.200" N 71° 3' 1.550" ¢
R 21°16'38.739" N 7173 20.366" I
I o 21°17'1.896"N sy




-
]
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GPS Cordinates of Paniya Wildlife Sauctuary

______ GPSID Latitude Longitude
PS01 21°15'56.47"N 70°49'43.59"E
PsQ? 21°15'52.45"N 70°51'0.06"¢
Ps03 21°14'43.01"N 70°50'1.22"€
Psgs 21%13'38.55"N 70°51'29.96"E
Psos __21°12'4p.A7"N 70°54'S3.41"E
F506 21°1130.72"N 70°53'23.67"E
pso7 21°10'15.23"N 70°51'13.95"€
. Phsp2 21°12'13.30"N 70°49'31.84"€
P50 21°14°1.75"N 70°818.36"€ |

GPSID

Annexure - VI

GPS Cordinates of Mitiyala Wildlife Sanctuary

T T e T ]
Coanarsnesn naeriest
___21T115EE5TH TUSI3E

21°11°43.21"N R 71°16'5 157 B
e 2VISTEH 116'20.23"
. 21°10°21.31°N | _ 71'17'36.63"_[_?_A ]

21°9'28.84"N

2379513
i

736723008 -

'5194%

FRIEINEI

_ATsass
_ TIT3E6 11V
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ANNEXURE-R-12

From:- Maruti Stone Cruser .
Pro. Rajubhai Hamirbhai Sofanki
At:- Arithiya, Taluko:-Kodinar,
District:- Gir Somnath .
Mail:-parmarjayesh003@gmail.com
Mob.No. 9898323295
Arithiya, dated:-  /07/2018

217118

To

The Deputy Conservator of Forests,
Gir (West) Division, Sardar Baug,
Junagadh

2 b S AL it et e i o

PRI E )

Sub:- Regarding obtaining "Wildlife Clearance” from National Board for
Wildlife for Black trap quarry lease Survey No. 45/Paiki ha.
0.90.C0 Village: Arithiya, Taluka: Kodinar, District: Gir Somnath

With respect to above subject, our Black trap quarry lease was sanctioned from the
coltector of Amreli since 1996. But quarry lease works has not carried out till today because
the procedure for obtainim; the Wildlife Clearance certificate was outstanding
therefore black trap quarry lease has required Wildiife Clearance under Wildlife (Protection)
Act, 1972. Therefore prepared Necessary proposal under Wildlife (Protection) Act, 1872 in
prescribed proforma and same is enclosed herewith in seven copies.

Gir forest area ha. 126501.72 was declared as a Gir wildlife Sanctuary under ihe
Wildlife Protection Act 1872. by the Government of Gujarat's Notification dated:16/01/1974
Afier that Gir forest area ha. 14711.43 was declared as a Gir wildlife Sanctuary under the
Wildiife Protection Act 1972. by the Government of Gujarat's Notification dated:-18/09/1965.
In this way Total area ha. 141213.15 declared as Wildlife Sanctuary. & 25871 ha. area
declared as a National Park is included in the Wildiife Sanctuary erea. :

The protected area (Gir Wildlife Sanctuary) is about 5500 meter far away from the
project area. The wildlife habitat mainly in Sanctuary & Nationa! Park area sometimes
wildlife goes outside for food but no wildlife habitat & migrate from this project area. this
Black trap quarry lease area it is not a part of any forest area or Gir Wildlife Sanctuary area
but it is a part of Govt. waste land. & situated in 10 km bufier zone area. We will not harm or
destroy wildlife hzbitat including fauna and flora of the Gir Wildlife Sanctuary and we will

- create 10 meter wide green bett around lease area. ’

The proposal for Wildlife Clearance please be considered with safe guard and

mitigation measures & we requested to grant permission for issuing “Wildlife Clearance”
under Wildlife (Protection) Act 1972. Thanking You.

Wl OGRS TR
Maruti Stone Cruser
Pro. Rajubhai Hamirbhai Solanki
Enzl:- As above

CAVILDLIFE CLEARANC BN acati Stane rushar Pra. Razubhai Hamicbas Sal2ptn AridiiyatPan- § & 2.doc

AL S
ki

SR LU BT R A R TR T

Cren L. o =mbaYa
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| ANNEXURE-R-13

w3l A 592,
w24l dusidiir,
ERIEENTEI]
dl.R¢/eRo¢.

afes quss Ay ol u—aitl RuiguaL Auddt o,

aud Ad o wad ABPN/SsysuRlaRoce,
dl.3/40/204 §.

Gulsd [Awu duw ueolsRld wa wwad ouaad 3, wwd WP : w1,
dl. sl A4 x4 VA 0.¢0.00 €522 Rzirui edsdu wRAD sddldlowmi 2uusi
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Maruti Stone Crusher,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date 28/8/2019
To,
The Geologist,
Geology and Mines,
Gir-Somnath.
Veraval (Gujarat)

Subject: In the matter of obtaining the No objection
certificate of the Wildlife Sanctuary Board.

Ref. Your office letter No. GJ/GIR/ECO/QL/2089
dated 3/10/2016.

Respectable officer,

This is to inform on the aforesaid subject and letter
under reference that, it was informed vide your letter
dated 3/10/2016 to us to obtain Certificate of Wildlife
Sanctuary Board in our Black trap mineral quarry lease in
the area of 0.90.00 Hector in Survey No.45 paiki of Village
Arithiya, Ta. Kodinar. In that connection, we had made
an application to DCF, Junagadh on 10/10/2016 for
obtaining the No objection certificate. In pursuance of the
said Application, the Chief Forest Conservator, Wildlife
Circle, Junagadh, vide their letter dated 16/10/2018, had
forwarded the proposal in regard the No objection
Certificate to the Principal Chief Forest Conservator,
Wildlife Circle, Gujarat State, Gandhinagar (Copy
enclosed) and, after obtaining the recommendation vide

letter dated 1/7/2019 of the Principal Chief Forest
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Conservator, Wildlife Circle, Gujarat State, Gandhinagar,
the proposal has been forwarded to the Government,
Forest and Environment Department, the intimation of
which has been given to us (Copy annexed). So, since,
the procedure of obtaining the clearance of the Wildlife in
our quarry lease area, the same shall be produced before
you immediately on receiving the same which may please

be noted.

Encl: as above.

Yours faithfully,
Sd/- Rajubhai Hamirbhai Solanki

Sd/- illegible
Inward Branch,
Office of the Geologist,
Inaj, Veraval. 28/8/2019

-
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ANNEXURE-R-14

Application For

Nat~monal Board of Wild Life

|
| Clearance

FOR .
| . o
M/s. BLACK TRAP MINE OF |
HAJABHAI HAMIRBHAI MORI:

survey No.9. Paiki,Vill Arithiya,Tal. Gir Gadhada,Dist.Gir Somnaith-
: - : : ' | -
Area-0.40.47 Ha. ‘

Applicant:Hajabhat Hamirbhai Mori,
AtiArithiya,Tal.Kodinar,

Dist.Gir Somﬁath

shr ulZa [Gonoy, eeie i,
Wagg - 393 004,

AGNC -

. . . i
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T |
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Gmall - Emall Alert From Sysiem Administraior of Online Subnvisslon and Morltoring of V/i4Ne Clezrances Propds a0

% ! i956@gmail.com>
‘5‘3 Gmad hamir morl <hamirmori95€Z@gma

Emall Alert From System Administrator of Online Submission and Monitoring of
Wildlife Clearances Proposal(OSMWCP) portal

1 message

monitoring-fe@nlec.In <monitoring-fc@nic.in> ' Sat, Nov 2, 2019 at .18 PM
Ta: hamimori956@gmall.com
Cc: monltoring-fe@nlc.in

This Is to acknowledge that a proposal seeking prior approval of Central Government
under the Forest (Conservation) Act 1980 as per the details given below has been
successfully uploaded on the portal, of the Minlstry of Environment, Forests and
Climate Chiange Government of Indla, .

1. Proposal No. - . FRIGJIQRY/4624/2019
; , BLACK TRAP MINE OF HAJABHAI
2. Proposal Name ' HAMIRBHAI MORL.
3. Category of the Proposal  : Quarrying .
4. Date of Submisslion 1 02/11/2019 . ) I
5, Name of the Applicant with Contact Detalls i
Name L -  hajabhal
Mobile No. : 9228198035
State . : Gujarat
District : Glr Somnath
Pincode : 362720 .
. 8. Protected Area (ha.) : 0
The proposal will be examined by WiIld Life Warden, Forest (Conservatlon).Act, 5

1980 to assess Its completeness.”

o~ "

(System Administrator) 3

**« Thig Is a system generated emall, please do not reply. ***

g
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Yyild Life Report
Form for secking recommendation of Standing Conunittee of NBWL/SBWL,

PART -1 & 11
(To be filled up by User Agency)

T e s N b i) i 0 L e s b e it L LS e s

E

A-1. Project Details

(1. Forest Clearance Required?: No
(). Proposal No. : FP/GI/QRY/462472019
(iif). Name of Project: BLACK TRAP MINE OF HAJABHAI HAMIRBHAI MORI

(tv). Short narrative of the Project : This is existing black trap quarry prc:jcct since july 2002. This Black

“Trep M.mu:g prodifct nse ag a raw matennl in storde crushing unit,

(v). State : anyat
{(vi). Category of the Project ¢ Quemying
(vh')..Sthe of project land : Non Linear
(vilf). Distance. of the project from the boundary of thg’_llrotected Area (In )m;.): 6.26

(). Bsd'm‘lted WI; of the Praject(Rl;pcu inlacs):7 . 3
(x). Total p;riod for w;:l‘ch ;.learanco ls requluld (in year): 16

(x!i. Total Project Area(ln ha.); 04047

(xif). Project Arq under Protected Ares (fn ba.): 0

(xiif), Project Arca under Non-Protected Aru' (in ha.)1 0405

(xvill). Project Area inside Wildlife Sanctuariea(in ba.)i 0

(xiv). Praject Area outside Wildlite Banctuarles(in ba): 0

(xv). Project Ares inside Conservation Reserve(in bu.)i 0

(xvl). Project Area outside Conservation Reserve(in L) 0

eclearance.nlc. mlAdmln/UserAgoncy_Repon_W.npﬂpld-FP/GJ/QRYMeunm9

v e
-
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25V



1 3 7 1 Wild Life Repert

(xvli). Profoct Area Inside Natlonal Park(in ha.): 0

£ (xvill). Project Area outside Natioual Park(in ha.); 0
(xIx). Project Area inside Ecologically Sensitive Zoune(in ha.); 0

(xx). Project Area outside Ecologically Sensitive Zone(in ha.): 04047

A-2, Details-of User Agency '
(1), Name 1 HAJBHAI HAMRBHAI MORI
(). Addressl : S. No. 9 Paiki, Vill, Arirthiya
_(i11), Addross2 : Tal. Kodina_r, Dist. Gir Somenath
(tv). State : Gujarat

) Dlsteet: G Somaeh

(vi). Pin : 362720 .
(\;U). Landmark : NIL
(vil), Email-address : h_nminnori9:':.6@3maﬂ.com
(ix). Landline Telephone No. ; 2623'6‘54
(). Fax No ¢ NIL

(xd), Moblle No. : 9228198035

(xdf). Website (If any) +NIL

(xlif), Logal status of User Agency ; Private

A-3, Details of Person Making Application

(f). First Name: hajabhal

(). Middle Name: hamirbhai

) X

(Iv). Gender: Male

salaaranns nie In/Adetell leees -

|
g (tir), Lnst Name: mori
i
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(V). Designation: Peopritore
(v Address 1T AL VIlL Devll, Tal, Kodinar
(viD). Address 2: Dist. Gir Somnath
(viif). State: Gujarat
(ix). District: Gir Somnath
(). Pln: 362.7204
(xi). Landmark: NIL
(xii). Einail Address: hnmim'xchari956@gnmil.com
{xili)}. Landline Telephone No.: 2623654
(xiv), Fax No.: NIL

(xv). Mobile No.: 9228198035

(xvi), Upload-a copy of docwnents in support of the competence/authority of the person making this -

application to make application on behalf of the User-Agency: Annexyre copy. of documents in support of

'B. Details ofLand required for the Project

é-l. Detzils of Protected Area

B-1.1 No. of Divisjons involved in Protected Arca

Divislon wise detalls.of land
‘ Project Area
8.ng Dlvision Name ProteNcat:x:aArea under Protected
Area
1 Glr-West WL Proposed gir 0
sanctuary Eco
N Sensitive Zone
B-1.2 Deteils of Districts involved
District wise breakup
Projact Area 'L':é:?ﬁ:’:f’
S.n0 . Dlstrict Name undar Protected Protected
AvAs(ie:) Area(ha.)
1, Gir Somnath 0 0

B-1.3

{orestsclearance.nlc.in/Admin/UserAgency. _Report_W.aepx?pld=FPIGJIQRY/4824/2019

=
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Comiponent wige bieshup

| Componwt wise Muka;a
| ' Project bres ?Jicﬁ;'ru
|S.no ! Compenent | under Protected repvisvrd
Area(ha.) Proteciet
L ! srealhs)
b 1 | Aitiys Black Trep Mine eres u 0 2447
3
@ C. Maps of protected area
g 1 Divigion 1. : Gir-Viest WL
B |
|
! (D Project Area under Protected Area (ia hz)) : NIL
-
% (iN). Nature of the Project : Non Linezr
-
) g (2). No. of patches : One
g Patch wise detalls
E P ;zd‘ Arez of Patch(In ha.) Kml Flle of Paiches
: ;
N 0 @ View Fle - |
(v). copy of Survey of India Topushest indicating boundery of protected aves:
A ,y v

TRy

(v). scanned copy of the Geo-referenczd map of the protwt:ﬂ area preparel oy
uilng DGPS-or Total Station: Ampoyure scznned 007y of the Georeforoaeed

g
Q‘gzﬁmimi;

o~ »

E Empjgymmwkdy_m_hzgwm

(). Whether project is Ukely to generate ewnploymeat 7: Yes

(s). Permanent/Regular Employinent(Number of persons); 4

'(b). Teporary Employment(Number of person-days)s 3

'B; Displacement of Peaple duc 1o the project, if any,

TS MG B YR R ST R T R T 00 T L R R A R TR S Tt

(1), Whether project iavolve displacenent?: No

G. Status of Bnvironmental clearanice

jforestsclearance.nlo.infAdmin/UserAgency_Report_W.aspa?pid=FP/GJ/IQRY4824/2018

. Instification for Jocating the Project in protected area apd detzils of alternzies

. wpy of note coptaining justification for locaﬁng the "Profect in protected area: w

FEE M ST AR YRR M T 10 S VLS OGN VAR DS NUER L  ClR USASV  FOTAN T ITREC 1) LN WP G RO B, AT N P B AN 0 A ) G\ A

OCTS FTRS TRl L A

M
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(i). Whether the Project requires Clearince under tho Enviyonnient (Protection) Act 1986 7-: Yes

(a). Status of the Environmental Clearance to the Project : EC application yet to be submiticd
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WiIld Life Repart

H ﬂh&ﬂmummﬂl_is_fﬂmysﬁﬁgaﬁmﬁnmx

(H- Details of the Bio diversity Impact Assessment report in case the proposal involves use of more

2). than 50 ha. NP/WLS.

(a).Copy of the Blo diversity Impact Asscssment report; AMLc_Qgpy of Bio diversity Impact

Assessment report

(?). Information on the projects undertaken by the proponent agency in the past in Protected Areas

(n).Upload file: Annexure Information on the proj

E[g(g:!fd ATE:]-}

(i'l)' Details regarding compliance of the conditions on each proposal

cts undertaken by the proponent agency,in the past in

(=).Upload {e; Am:mmmssa.dmsmmmmmmLimmmhmm

(H-5).Whother any matter related to the project is sub judice in-any-court of law?: No

Documents

Uploaded Additlonal Info, Flles

Remarks *

fremetamtacan .
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DEMAND LETTER

Hajabhai Hamirbhai Mori,
S.No.9(Private),Vill. Arithiya,Tal.
Kodinar,Dist.Gir Somnath.
Date:01/11/2019

~

The Deputy conservator for Forest,
Gir { west)Division,
junagadh

Subject: Existing Mining Quarry Lease Situated at Arithiya, Taluka:
Kodinar, Dist.Gir Somnath. '

Dear Sir,

This is in reference to our application submitted by Deputy Conservator of
Forest (DCF), junagadh for wild life clearance certificate of Mining Quarry Lease at at
Arithiye, Taluka: Kodinar, Dist.Gir Somnath.. .

We are operatlrig our Quarry lease .at the states address since 2002 on Govt.

Waste Land havg obtaine’d all the necessary permissions that are 'r,e'quir,ed from the
-respective departments as and when asked for. ' s

We are bpérating our Black Trap Stone Crusher plant at'the sa_fn)_e sit as our

Quarry Lease and the raw material Is -obtalned from oyr premises only a entire
production Is carried out using Eco friendly process. The Excavated
ut of the quarry lease using tractors and transported to the

material is carried
¢
processed and stacked for Jater use.

crusher ‘where It is

-

PO TP RN
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Black Tm;;laaer
HAJABHAI HAMIRBHAI MORI

8.No. 09 Palki ,At. Arithiya, Tal. Kodinar, Dist. Gir Somnath

l!'!lliillllllll‘IIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIﬂlllllll'ulllllll

Date: 10/10,/2019

JUSTIFICATION FOR LOCATING THE PROJECT IN PROTECTED AREA

Respected sir,

This is in reference to our application submitted by Deputy Conservator of Forest (DCF),
sjunagadh for wild life clearance certificate of Mining Quarry Lease at arithiya, Taluka: Kodinar,
Dist Gir Somnath. '

We are operating our Quairy lease at the states address since 2008 on Govt.Waste Land
have obtained all the necessary permissions that are required from the reS]Bective departments
as and when asked for. We are operating our Black Trap Stone mine unit and Crushes plant at
the same siteas our Quarry Lease and the raw material Is obtained from pur premises only a
entire production Is carried out using Eco friendly process. The Excavateql material Is carried
out of the quarry lease using tractors and transported to the crusher where It is processed and
stacked for later use. '

The Lease Is granted for Balck Trap Stone and it is valid up to 2002 as per Gujarat
Government Notification G.M.M.C.R. - 2017 Dated 09.03.2018. -

The salient features of the mining Quarry Lease are given below for ready reference

v Lease o : Black Trap

v’ Grant of Quarry Lease ; 122/07/2002

v Village | SaAvaY A uidhic y
v Taluka : Kodinar
v District _ . :Girsomnath

v State : . ; Gujarat, °

v Distance from Sanctuary ) : 6,26 Km.,

_ hs per the EIA Notification, We have alveady obtained Environment Clearance

certificate and mining plan & progressive, Mine closure Plan has also been optained.
With all due respect, it 1s.to bring to your kind notice that the lease area is dituated beyond 6.26
kms. Prom the Gir sanctuary. At The time of obtaining lease 2002,The Fores} area boundary was
limited to 5,00 Km only. Moreover, the raw material for black trap quarry is avallable only In
surrounding premises. If one goes further away then only BLS material is available andino black
trap material s avallable up to great depth,
Hence, We are submitting our application to the standing committees of the.National
Wild life Board for obtaining clearance,
Thanldng You.

Thank Yau

T1n [$¢ M
(HAJABHAI HAMIRB‘HAI MORIJ)

|

i

. .qm:-:p:
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o ﬁmding committees of
. the National Wild life Board for obtaining clearance: .
: -Thanking You. - '
. ﬁ\m &R 'ﬁl{q
: Yours Faithfully.

* The saltent §

R s e AL T L)
R T e 1] ﬂ‘vﬁ._‘mru"l‘"*—(,

The Lease is granted for Balck Trap Stone and it js valid upto 10"
Gujarat Government Notification G.M.M.CR.~2017 Dated 09.0.2018:

eatures of the mining Quarry Lease are given below for ready reference

~ Lease Ve MO N

Y Grant of Quarry Lease FZR18FLRen.R..

Y Village ‘ 120 N KO
v’ Taluka _ ' C e e,

v District S Do ORI Sort e
v’ State ‘ ' : Gujarat. .

v

Distance From Sanctuary Ve B 0K

As per the EIA Notification, We have. already obtained. Environment
Clearance certificate and ‘mining plan & progressive. Mine. closure Plan has also been
obtzined. N :

With all due res;}_ect, it is to brin
situzted beyond ....8.2.6..).a kms. from th
Annexure = 2 for authentication,

g to your kind notice that the .lease area is
e gir sanctuary and map is attached in

Hence, We are submitting our application to the st

Aug 2035 as

Bhal e

hampie

-'q‘
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Black Trap Mine of

HAJABHAI HAMIRBHAI MORI

S.No. 09 Palk! ,At. Arithiya , Tal. Kodinar, Dist. Glr S8omnath

Date: 10/10,/2019

INFORMATION ON THE PROJECTS UNDERTAKEN BY THE
USER AGENCY IN THE PAST IN PROTECTED AREAS

Respected sir,

This is to certify that We, Hajabhai Hamirbhai Mori have not undertaken any
projects or such activities in the protected area in the past.

Thank You.

On ¢k i /) ‘
' (HAJABHAI HAMIRBHAI'M'ORI) )

T T L



Black Trap Mine of

HAJABHAI HAMIRBHAI MORI

S.No. 00 Paikl ,At. Arithlya , Tal. Kodlnar, Dist. Gir Somnath

Date: 10/10/2019

BIO-DIVERSITY IMPACT ASSESSMENT REPORT
Respected Si.r,

The Proposed area is of total 0.40.47 Hector only, which is less than the
required 50 Hector.

_ Hence The Bio Diversity Impact Report Is NOT REQUIRED for this Proposal,

Thank You

ARSI AR AN
-(HAIAB_HAI HAMIRBHAI MORI|
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Black Trap Mino of

HAJABHAI HAMIRBHAI MORI

S.No. 09 Palki ,At. Arlthlya Tal Kodlnar, Dist. Gir SOmnath

© I NINENENNEE TN EIENNNONEEENRS R R T I LI I I Y e

Date: 10/10/2019

MAP SHOWING ALTERNATE ROUTES WITH DIFFERENT COLORS AND
IUSTTFICATION OF SELECTION THE PROPQSED ROUTES -

NOT APPLICABLE

Thank You’

IR AR T
(HAJABHAI HAMIRBHAI MORI)
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Black Trap Mine of

HAJABHAI HAMIRBHAI MORI

S.No. 09 Paikl ,At. Arlthiya Tal. Kodlnar, Dlst. GIr Somnath

llllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllll IsgsBuul

Date: 10/10/2019

fAP S ‘ GALTERNATE ROUTES WITH DIFFERENT COLORS AND
[JUSTIFICATION OF SELECTION THE PROPOSED ROUTES - -

NOT APPLICABLE

Thank You’ :
flon (M4 R

(HAJABHAI HAMIRBHAI MORI)
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Black Trap Mine of

HAJABHAI HAMIRBHAI MORI

S.No. 09 Paiki ,At. Arithiya , Tal. Kodinar, Dist. Gir Somnath

Date: 10/10/2019

SURVEY REPORT

A.Existing Black Trap Lease are. A Lease before granted various department opinions.
Geological and mining department before survey about lease area. DILR also survey and
- prepare lease area map and approved by district collector Junagadh. Geological and
mining department time to time survey about lease. So this time not required additional
- surveyand submit survey report. ¥

Thank You

fln s il
(HAJABHAI HAMIRBHAI MORI)



Detalls regarding compliance of the

Project number and name (As In the abstract
. Compensataiy notification of PA recomm
Details of compliance; {Please give locati
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conditions on
at 2 above):

each proposal

ended In the proposal (Identified extent and location):

on, extent, forest type, status of forest and notification
details):
SL | Cendition(as provided Implementing | Date of Reasons for non Perlod
No. | In the minutes) agency compliance compllance/shortfall proposed for
: ’ |.In compliance compllance
1 i - - A PP”{‘N'H‘H N ?Q‘
& am rlhyf-’l’ ledzre il
3,
4
)
3
7

Verified and found correct

Chief Wildlife Warden

TN §aNt Hid

Project Proponen'_i

L PP S S |
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Annexure 1
Detalls of the projects approved by the MoEF In respect of a project proponents, for diverslon/use of

lands of PAs since coming Into force of the WLPA1972, and of areas falling within the Ecologlcally
Sensitive zone or radlus of 10 km of such.PAs*

sl

Name of the Agenda Protected Area Conditlons. | Date of
No. | Project, and state | item no. area/ ESZ | approvedin | Imposed by | commencemant
and date | Involved PA/ESZ for SC(number) | of work
of meeting use/dlversion '
. .of SC* , -| (ha))
1. Example...WLS -1..Sectlon
2..RF
| 3..ESZ1In
.village
Z e gaild tife Cranc S8 CAl
3. lenativuord Nocvoda G
4. N Cea fein
5. e Zom I,
6. A'r;’nm\*lum UM an
. ¢
8
Ls.

*Each case of approval shoula be entered at a separate serlal number.

*¢If asingle pr@jeci Involved more than one areas/stretches of PA, ESZ or both, please provide
separately as shown In example.

R

i -



Black Trap lan308 5

ya, Tal. Kodinar,

...,""__""_Dlst.GirSomnath

HAJABHAI HAMIRBHAI MORi

S.No. 09 Palki »At, Arithi

ANNEXURE NO. 3

Date: 10/10/2019

STATEMENT SHOWING THE DETAIL OF LEASE AREA.

Lease Detail 'Length meter | Width | Area Meter
: | Méter
| Lease Holder Name: Hajabhai 40.47meter | 100 Meter | 4047 Meter
E Hamirbhai Mer{ :
- | Survey No: 9 Paiki (Private)
-~ | Village: Arithiya, .
= Ta. Arithiya Dist, Gir Somnath
% |Total . .
E: Calculation of area

R

AR 0

s
~ |

- w.-vuw'!:ﬂ".\\\"f’k\
RS S SRS TN s

. 40.47 Meterx 100 Meter = 4047 nieter

4047 Meter equalto= 0.4047 Hector

Thank You

f’ N fm R 7:‘\! /)
(HAJABHAI HAMIRBHAI MORI)

P ercoddue b o oms

SUTRTIRE

vl e

ootk e b i i 4



' Black Trap Mm1 (386
/HAJABHAI HAMIRBHAJ MOR]

S.No. 09 Paikl ,At. Arlthiya  Tal, Kodinar,

ﬂll'.'..-.uhillIIIIIIllllllIIIIllIIllIlllllllll

Dist, GIr Somnath

Date: 10/10/2019

TO WHOM SO EVER IT MAY CONCERN

THIS IS TO CERTIFY THAY GANDHI SERVICES JUNAGADH HAS BEEN

Y FOR VARIOUS P\ROPOSALS AMMENDMENT
REGARDING WILD LIFE CLERANCE TO THE RELEVANT OFFICE ON OUR BEHALF.,

THANK YOU.

Thank You

(Your Falthfully)

NN e v?w/\
(HAJABHAI HAMIRBHAI MORI)
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NOTIFICATION

i Industries and Mines Depantment,
Sachivalaya, Gandhinagar.
Dated the 9" Mureli , 2018,

and
h’mmt No. GJ/2018/12/MCR-102018-3235-chh:- In exercise of the powers

wpiiony  cODTerred by soction 15 of the Mines and Minerals {Dovelopment and
1957, Regulation) Act, 1957 (67 of 1957), the Gevernment of Gyjaras hereby
makes the following rules further to-amend the Gujarat Minor Mineral
Concessiori Rules, 2017, namaly -

I. These rules may be called the Gujarat Minor Mineral Concession
(Amendment) Rules, 2018,

2. In the Gujarat Minor Mingral Congession Rules, ﬁOl? (hereinafter
“referred to as “the said yules™), in rule 4, the following sub-rules
shall be added after sub-rule (6), namely:-

“(7)- Any persan, owning move fan B8y per cent. of e mineral
‘block demarcated: for auction or the person who has written consent
to surface rights for more than ity per cerit. of such demarcated
mineral block upon which the Towvernment has . conducted
1 electronic auction under these tles; whieh shall include auction

' carried out under sub-rule (8) of this rule, shall have Right of Pirst
Refusal upon completian of the auction ‘process in accordance with
clause () of sub-rule (8) of this rule:

Provided that, if any person nses his vight of first refusal he shall
be freated s the ‘Profgwred Bldder and has to fulflll sl the
conditions laid down under these rotes as well as the Tender
Document (o be declared as the ‘Successfinl Bidder’.
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(8) In case, if an avea over which quarry lease is proposed to be
granted, is owned by any peison (“landowner), the Gavernment
may conduct an auction i accordance with rule 7 and other
provisions of these Tules, for grant of a quarry lease over the land
owned by the landowner; Provided that, if the Government
considers such auction as expedient in public. inferest, it shall
conduct the auction process subfect to the following provisions,
namely:-

{2) The Government shall, on veceipt of a writter application from
the landowner carry ;out Reconneissance Swrvey (G4) in
sccordance with these rules on the land owned by the tandowner.

(b) Only in cass of a-favoursble Reconnaissance Swvey (G4)
report of the minera] resowrce(s) in the Ignd owned by the
landownér pursuant to clause (a) above, the Government-shall carry
out further exploration o establish evidence of mineral regource(s)

in accordanee with the paraimeters presgxibed jn Sﬁhedulc 1.of'these
rules.

(c) The Government may Initiate. an electronic ayction for grant of
quarry lease in the marmer specified ini thage roles in land owned
by the landowner where evidence of mineral _resoyrces has been
established in accordance with the parametéis” prcscrlbed in
Schedule 1 and the Goveértment may indlude other oonttguous

mineral bearing land owned by the Government while demarcating
the mineral block for such auction for grant of quarry lease.

(d) The person who has written consent to surface rights of more
than fifty per gent. of such demtaroatad mineral blook (not tngluding
the contiguous area of Governmént land added by the
Government), shall have such rights for the entife period of the

proposed quarry lease.

R R e P o
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(8) In case, if an ar e whi

{;,\)mud d‘S(.., If an urea over whigh quarry lease is proposed to be
u )d, 18 ne . 6 ' t} ' A )

U Is owned by any parson (“landowner™), the Gavernment

may conduct an auction in accordance with

B e rule 7 and other
provisions of these rules,

for grant of a quarry lease over the land
owng.d by the landowner: Provided that, if the Government
considers such auotion as expedient in public. interest, it shall

conduct the. auetion prooess subject to the following provisions,
namely:-

(2) The Government shall, on receipt of a writter application from
the landowner camy .out Reconnaissance Swvey (G4) in
accordance with these rules on the land owned by the tandowner.

(b) Only in case of a favourable Reconnaissance Survey (G4)
report of the mineral resouyrce(s) in the Ignd owned by the
landowner pursuant to clause{a) above, the Government shall carry
out farther exploration to esteblish evidenee of mineral resoures(sy
in aceordange with the paraineters presufbed in Scheduls I ofthese
rules. ' - '
(c)-The Government may initiate an electromic aycton for grant of
quarry lease. in the matmer-spscifisd in these rules in lend owned
by the Jandowner where evidence of mineral resources has been
- established in accordance with the parameters prescribed in
Schedule [ and the Government may include other contiguous
mineral bearing land owned by the Government while demarcating
the mineral block for such auction for grant of quarry lease.
(d) The person who has written consent to surface rights of more
than fifty per cent. of such demareated mineral blogk (not ngluding
the contiguous area of Governmént [and added by the
Government), shall have such rights for the enfire period of the

proposed quarry lease,
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(e) l‘n case of auclion condyeted PUIsuant to clause (c) above
wnh_'m & period of thirty days from the date of (;OHGIUSC ,
auction held for gyeh quarry lease, the person entitfed pursuant to
sub-rule (7) of this rule and. clause (d) above may opt to pay the
amounts queted by the relovant ‘prefeved hidder during such
auction protess under wiilig. intimation to the Government,
alongwith all such payments-required: to be made by the relevant
preferred bidder. Upon receipt of such intimation and other

. payments, the aforesaid landowner or pergon having aocess rights,

as aforesaid, shalt be considered-to-be-the preferred bidder and the
bid security, performance seourity and upfront payment, if any paid
by the erstwhile preferred bidder, shall be returned?.

. In the said rules, in rule 6, b sub-pale (1), in clause (o), the

following proviso shall be-insefted, nantely:-

“Provided that quantity of mineral up- to fifty per cent of total
mineral dispatched in the previcus financial year, for which end-
use was spectfied, can be sold-fwthe cusrent finencial year with the
prior appraval of. the Comuiissioner of Geology and Mining.”

. In the said rules, fn rute 8, in sib-rule (3), «(i).for the words “such

period from the date of issuance of the lstter of intent as may be
sp;cciﬁed in the tender documentf’, the wo;ds “a period of two years
{rom the date of issuance of the efter of-intent in case of minerals
specified in Part A-Il or Part B of Schedule 1l and within a period
of one year from the date of issuance of the letter oFintent in case
of minerals specified in Part A-I of Schedule III” shall be
substituted. . .

(ii) for the existing proviso; the following proviso shall be
substituted, namely:- , A

“Provided that a successful bidder may request the Government to

extend the time period so prescribed by it, by filing an application

for extension at least one month prior to the expiry of the originally

prescribed period. “The application for extensionr shall provide

ion of
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bona-fide reasons for seeking an extension and sueh reasons should
be hevond the control of the successful bidder, The Government
may, at its sole discretion and for reasons to be recorded in writing,
grant an extension to the successful bidder by an additional period
of not more than one year in case of minerals specified-in Part A-II
or Part B of Schedule I and six months in case of minerals
specified in Part A-I of Schedule I, if the reasons for delay were
beyond the ‘control of the successful bidder. In cgse the
Government does not grant an extension, the letter of intent shall
expire i accordanee with the terms thereof leading to- autemativ
cancellation of the entir e process of-auetion”,

(iii) the following explanation shall be added namely -
“Bxplanation: For the purpose of this sub-rule {3), the date of
issuance of the letter of intent by State Government to the Preferred
‘Bidder to become Successful Bidder shall be the date on which the
[erter of intent is hand delivered to the Preferred Bidder or date on
which letter of intent is sent by Regstai ed Post Acknowledgment
Due.”

5. In the said rules, in rule 9,in sub-rule '(1}, in elause (&), For the c

words “one per cent”, the figiwe -and: words “0.25 per cent » ghall
be substituted.

6. In the said rules, in rule 10, in sub-nﬂe (1), for the words “one per
cent”, the figure and words “0.25 per cent.” shalt be substituted.

7. In the said rules, in rule 12, in sub-rule (1),~(1) in clause {a), for the
figure *2025”, the figare lett,els and words “2030 for the quarry
leases granted on land owned. by the Government; upto a period

ending on March 31, 2035 for the quairy leases granted on land not
owned by the Government,” shall be substituted.

(i) in clause (b), for the figure “2020”, the figures “2022” shall be

substituted.
&
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8. In the said rules, in rule 23, in sub-~rule (1),-(i) for clause (a), the
tollowing shall be substituted, namely:-

“(a) quarry permits for extraction of minor minerals for the
tfollowing thresholds and llmits may be granted by the below
menuoned authorities;

(i) quantity not exceeding five thousand metric tonnes for a period
of up to 90 days shall be granted by the District Geologist or
District Assistant Geologist, as the case may be;

() quantity excseding five thousand metric tonmes bat not
exceeding twenty thousand metric tonnes for a period of up to 90
days shalt be granted by the Bistriet Collector:

- Provided that the District Coleotor may, for the reasons {0 be
recorded in writing, extend the period of quarry-permit beyond 90
days for the quentities not. execeding twenty thousand metric
tonnes, if the permit Holder appliés far extension 30 days prmr to
the expiry of the quarry perntit;

(i) quantity exceeding twemy thousand metric tonnes but not
exceeding one lakh metric tonnes for 4 period of up to 180 days
shalt be granted by tHe Commissioner of Geology and Mining:
Provided that the Commissioner of Geology and Mining may,
for the reasons .t'o be recorded in -Wﬁthlg, extend the period of
quarry permit beyond 180 days for the quarifity exceeding twanty
thousand metric tonnes buf not-exeseding one fakh metric tonnes,
if the permit bolder applies for extension 30-days prior to the
expiry of the quayry permit; -
(iv) Quantity exceeding one lakli metric tonnes but up to five lakh
metric tonnes for a period of up:to 180 days shall be granted by the
Seeretary or Principal Secretary or as the case may be Additional
Chief Secrétary, Industries and Mines Department:

& 5
./
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P\‘o\f\d&g that the Secretary or Principal Secretary or Additional
Chiel Sccﬁpmry, as the case may be, may, for the reasons to be
recorded 1n writing, extend: the periad of quarry permit beyond
180 days f r the quantities exceeding one Jakh metric teinnes but
up o ﬁvgil)akh metric tonnes, if the permit holder applies for
exiension 30 days prior to the expiry of the guarry permit;

(v) the Go&‘mjmnmt may grant @ guarry permit for a period a8 if
may deem i%t, for quantities-exceeding five.lakh metrie tormes:
Provided that the Govermmeni, may, for ‘the regsons to be
recorded in writing, extend the perfod of quarry permit, if the
permit holder applies for extensjon 30 days prior to the éxpiry of
the quarry permit”.
Gi) after clause (a) the following clause shall be inserted,
namely:-

“(ga) Any application for exiension by e permit. holder, ‘if not
applied prior to 38 days pricr-to-theexpiry of the:quarry prrmit but
before expiry. of quarry permit, such application may-be-admitted,
if the Government is satisfied that the applicant. had just and
suffictent cause for not submiting the application I sipulaied

_period”.

. In the said rules, in rule 29, for'subrule (2), the following sub-rule

shall be substituted, namely:-

.%(2) Without prejudice to sub-rule (1), where before the
commencement of these rufes, the Government has communicated
a prior written approval for grant of & quarcy lease to an-applicants
or if 3 letter of intent has bean issuedim writing to an apphicant by
the Government to grent a quacry lease, the quarry lease shall be
granted in accordance with the provisions of sub-rules (3) to (6)

(inclusive):
-
4
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A
|

Provided that, if an applicant has applied for and obtained: (a)
an emuroninental clearance; ar-(b) an-approval for change in land
use to non-agncultuml purposes; or (¢) an approval for mining
plan, for c\onduchng, mining -opetations over the proposed lease
avea goveraed by these rules, prior to the commencement o-f these
rules: :

Prowded tur tbeJ that, such person shall make a written
representation before the Government with relevant documents
and i’ Government deems fit, shall igsue letter of Intent, which
shall entitle such person to obtain a quarry lease, in the same

manner as if such letter of intent was issued before the
commencement of these rules™

10. In the said rufes, in rule 57, (i) in clause (a), for the words “fifty
per cent”, the words “twenty five per cent” shafl be  substituted.

(i) in cause (b), for the words “fifty percent’ the figure words
“twenty five per cent” shall be substmlied

11, In the said rules, in SCHEDULE I ELIGIBILITY
CONDITIONS, in clause 3, (1) for the words “ane per cent”, the

figuré and word.“0.25 per cent” shall be substituted.

(i) in Explanation (3), for the Words “net werth shaIl be the
closing cash balance on the last date fof submission of the
application and such”, the . words “individual may provide an
affidavit reparding the net worth or net worth certifieate issued by a
chartered accountant that™is cemputed in accordance: with
applicable aceounting standards dnd supported by any documents
relating to uaencumbered immovable praperties (velued at circle
rate or jantri vate published by the Governrment for the area where
such immovable properties are situated) and other assets as per the
latest Income T'ax Return, Such” shall be substituted.

&. |
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120 o the said rules, in FORM B: FORMAT OF QUAI{R‘{
I NASTE DRED, in clause 5.1.2, for the words “one per cent”, the
figure and word “0.25 per cent,” shall be substituted.

By order and in the name.of the Governor of Gujarat,

(DG Chaudhéri ) |
Deputy Secretary to Government.,

(1) PSto Hon, Governor of Gujarat, Rajbhavan, Gandhmagar (by
© letter) - . 3
(2) PS to Hon. CM, Swarnim SanigtM Sachwa}ay, Gandhmag.&r-,
i {3) PS to Principle sectetary, Indugtfies” and: Mines Deptp-une.nt, )
_ sachivalay, Gandhinagar: |-
{4} Commissioner, Geology and.Mining, ﬂdyeg@havan Gandhinsgar.
(5) Revision Authority, Industgies gnd Mines Depaﬂ:;nent sac}‘iwa.!ay,
~Gandhinagar. (3 Copies) |
(6) ‘The Manager, Government Central Press, Gandhinagsr,
With a request to kind)y publish the said notification in Pagt-IV-B
of an Extra Ordinary next Issue of the Government Gazette) and to
supply directly the copies of the seid notification to the offices
meationed-below as shown against their names, wiz.:-
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C/WPPIL/88/2017 ORDER DATED: 03/07/2023

ANNEXURE-R-15

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/WRIT PETITION (PIL) NO. 88 of 2017

BIREN RAMESHCHANDRA PADHYA
Versus
UNION OF INDIA & 3 other(s)

Appearance:

ABHISST K THAKER(7010) for the Applicant(s) No. 1

MS.M.L.SHAH, LD. GOVERNMENT PLEADER with MR.KRUTIK PARIKH,
AGP for the Opponent(s) No. 2,3,4

MR DEVANG VYAS(2794) for the Opponent(s) No. 1

MR. PARTH H BHATT(6381) for the Opponent(s) No. 1

CORAM:HONOURABLE THE ACTING CHIEF JUSTICE MR.
JUSTICE A.).DESAI
and
HONOURABLE MR. JUSTICE BIREN VAISHNAV

Date : 03/07/2023

ORAL ORDER
(PER : HONOURABLE THE ACTING CHIEF JUSTICE MR. JUSTICE
A.J.DESAI)

1. Heard Mr.Abhisst Thaker learned advocate for
the petitioner and Ms.M.L.Shah learned
Government Pleader for the respondent - State

Authorities.

2. By two different orders dated 19.04.2017 and
25.04.2019, the coordinate bench has directed

the respondent authorities not to issue final

Page 1 of 2
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C/WPPIL/88/2017 ORDER DATED: 03/07/2023

notification. Continuing the said relief in

operation, we further pass the following order:

I. It would be open for the State Authorities to
forward fresh proposals for earmarking proposed
Eco-Sensitive Zone of Gir, Paniya & Mitiyala
Wildlife Sanctuary in view of the decision of the
Hon’ble Apex Court in case of T.N.
Godavarman Thirumulpad v. Union of India

and Others reported in (2022) 10 SCC 544.

3. The State shall submit the report from the

Central Government before this Court.

4. To be listed on 04.09.2023.

(A.J.DESAI, ACJ)

(BIREN VAISHNAYV, J)
ANKIT SHAH

Page 2 of 2
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VAKALATNAMA ‘

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, WESTERN

ZONE BENCH, PUNE, AT PUNE

ORIGINAL APPLICATION NO. 37 OF 2020 (w Z)

MR SAYVED MoMAMMED SARTR UsMAN |
APPLICANTS |

Versus

UNTod OF ITnNOTA Q’OTHE ££  RESPONDENTS

I, _Haza BHAT MoORT , the PKOPRTE To€. of the above named

RESQOMN DENT No.Bio  hereby appoint, SRURABH. RULKARNZ

, Advocate to act, appear, plead and compromise for me in

the above matter.

In witness where of | have set my hand to this writing.

-~
This 12— day of &E&IL 2023.

Accepted

<k

Signaturé

cate

Emadd: Sdkadwocake @jmm»( W

SAURABH D. KULKARNI
ADVOCATE
420, SHANWAR PETH,
NEAR AHILYA DEVI SCHOOL,
NEXT TO SUDARSHAN HALL, PUNE 411030.
PH. 020 - 20450027, 91-T20614758






